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RNICE]

In the said rules :—
1. InRulel8-AA, following proviso shall be added asunder :—

“The hotels of HPTDC having bars in District Shimla, Mandi, Kullu and Kangra shall
procure the liquor from the nearest retail vend run by the State Corporations/lULB.”

2. InRule38(20), following proviso shall be added asunder :—

“Provided further that Country Liquor preferably be lifted by the competent State
Corporations, PSUs and Urban Local Bodies from the HPGIC in the State”

FERIEIRT / —
RIS R Ud ATGHN AT |

[Authoritative English text of Sate Taxes And Excise Department No- 7-1/2025-EXN-12284, dated
15-05-2025 as required under Article 348(3) of the Constitution of India].

STATE TAXESAND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171 009, the 15th May, 2025

No. 7-1/2005-EXN-12284.—In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Liquor License
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Rules, 1986 (hereinafter called the ‘said rules’) as amended from time to time, with immediate
effect .—

AMENDMENTS
In the said rules :—
1. InRule18-AA, following proviso shall beadded asunder :—

“The hotels of HPTDC having bars in District Shimla, Mandi, Kullu and Kangra shall
procure the liquor from the nearest retail vend run by the State Corporations/ULB.”

2. InRule38(20), following proviso shall be added asunder:—

“Provided further that Country Liquor preferably be lifted by the competent State
Corporations, PSUs and Urban Local Bodies from the HPGIC in the State”

Sd/-
Commissioner of State Taxes and Excise.

IMHAT—171 009, 15 I, 2025
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2011 (2011 &1 H(H 29) BT GRT 16 3R 81 ERT U HAAl BT TANT &R gI T Barae
QYT MBI IMATH, 2011 (2011 BT GRS 29) &I ORI 5 3R UGG JMGHRT AfAFTIH, 1914
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RNICE]

In the said rules.—

1. Insub-rule27 (j ) under rule 27, after table 1 following proviso shall be deleted as
under :—

27 (j) Further, the PK Cess (Prakritik Kheti Cess) shall also be levied on export of
IMFL and CL at the following rates.—

S Type of Liquor PK Cess
No.
1. | IMFL and Country Liguor Rs. 30 paise per proof litre
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2.  Thesub-rule 27 (k) under rule 27 shall be substituted asunder :—

27 (k) The WDA Cess (Children of Widowed Destitute Women and Disabled parents)
shall be levied on export of IMFL and CL at the following rates :—

Sl. Type of Liquor WDA Cess
No.
1 IMFL and Country Liquor Rs. 1.50 per bulk litre

For the purpose of calculations, the quantity of the liquor sold in bottles of sizes other than
750 mis. shall be converted into units of 750 mls. For the purpose of levy of this fee e.g. 2 pints
will be taken as to make one-quart bottle.

FEIERT / —
RIS R Ud ATGHNT AT |

[Authoritative English text of State Taxes And Excise Department No- 7-1/2025-EXN-15432, dated
19-06-2025 as required under Article 348(3) of the Constitution of India] .

STATE TAXESAND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171 009, the 19th June, 2025

No. 7-1/2005-EXN-15432.—In exercise of the powers conferred by Sections 16 and 81 of
the Himachal Pradesh Excise Act, 2011 (29 of 2011) & Sections 21 and 59 of the Punjab Excise
Act, 1914 (Act No.1 of 1914) read with Section 82 of the Himachal Pradesh Excise Act, 2011, as
applicable in the areas comprised in Himachal Pradesh immediately before 1st November, 1966
and the territories transferred to Himachal Pradesh under section 5 of the Punjab Re-Organization
Act, 1966 and by virtue of the powers of the Financial Commissioner (Excise) conferred on me
under section 5 of the Himachal Pradesh Excise Act, 2011 (29 of 2011) and Section 9 of the
Punjab Excise Act, 1914 (Act No.1 of 1914) read with clause 1 of the Himachal Pradesh (Excise
Powers and Appeal) Orders, 1965, I, Dr. Yunus, Financial Commissioner (Excise), Himachal
Pradesh hereby make the following further amendments in the Himachal Pradesh Liquor License
Rules, 1986 as amended from time to time (hereinafter called the “said rules’) with immediate
effect :—

AMENDMENT

In the said rules.—

1. Insub-rule27 () under rule 27, after table 1 following proviso shall be deleted as
under :—

27 (j) Further, the PK Cess (Prakritik Kheti Cess) shall also be levied on export of
IMFL and CL at the following rates.—

S. Type of Liquor PK Cess
No.

1. IMFL and Country Liquor Rs. 30 paise per proof litre
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2.  Thesub-rule 27 (k) under rule 27 shall be substituted asunder :—

27 (k) The WDA Cess (Children of Widowed Destitute Women and Disabled parents)
shall be levied on export of IMFL and CL at the following rates :—

Sl. Type of Liquor WDA Cess
No.
1 IMFL and Country Liquor Rs. 1.50 per bulk litre

For the purpose of calculations, the quantity of the liquor sold in bottles of sizes other than
750 mis. shall be converted into units of 750 mls. For the purpose of levy of this fee e.g. 2 pints
will be taken as to make one-quart bottle.

Sd/-
Commissioner of State Taxes and Excise.

LAW DEPARTMENT
NOTICE
Shimla-2, the 18th March, 2025
No. LLR-E (9)-3/2021-L eg.—Whereas, the following Advocate of District Solan, H.P. has

applied for appointment of notary in the place and area mentioned against her name under rule 4 of
the Notaries Rules, 1956:—

Sl. Name of Applicant Areafor which she has applied for

No. appointment of Notary

1. | Smt. Mamta Rani, Advocate Sub-Division Nalagarh, District
d/o Sh. Ram Pdl, Solan.

r/o Village Kowlanwala, Post Office and
Sub-Tehsil Panjehra, District Solan (H.P.)
Pin-173 237.

Therefore, | undersigned in exercise of the powers conferred vide Government Notification
No. LLR-A(2)-1/2014-Leg., Dated 3rd March, 2023, hereby issue notice under rule 6 of
the Notaries Rules, 1956, for the information of general public for inviting objections, if any,
within a period of seven days from the date of publication of this notice in the Rajpatra (e-Gazette),
Himachal Pradesh against her appointment as notary in Sub-Division Nalagarh, District
Solan (H.P.).

RAJNDER SINGH TOMAR,
(Competent Authority),
Addl.LR-cum-Additional Secretary (Law-Eng.).
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FINANCE DEPARTMENT
(Pension)

OFFICE MEMORANDUM
Shimla-171 002, the 16th June,2025
Subj ect.—Implementation of Unified Pension Scheme for All India Services (AlS) officers.

No. Fin (Pen) A(3)-1/2025.— The undersigned is directed to say that the Government of
India, Ministry of Personnel, Public Grievances and Pensions, Department of Personnel &
Training, North Block, New Delhi has issued instructions for onboarding of the eligible AIS
officersin the Unified Pension Scheme (UPS) under the National Pension System (NPS) w.e.f. 01-
04-2025 vide letter No. 25014/01/2025-AlS-11 (Pension), dated 30th April, 2025. The Pension Fund
Regulatory and Development Authority (PFRDA) has also issued instructions to regulate the
Unified Pension Scheme vide Notification No. PFRDA-12/01/0001/2023-LEGAL, dated 19th
March, 2025. Therefore, the following procedural guidelines are issued for the implementation of
Unified Pension Scheme (UPS) for the AIS officers borne on the Himachal Pradesh Cadre, in
continuation to this department O.M. No. Fin(Pen)A (3)-1/2009, dated 18th November, 20009.

A. Procedurefor opting the UPS by the existing NPS Subscribers (Al S officers):

1. Existing subscribers under the NPS, who are in service as on 01-04-2025, shall
exercise Option for being covered under Unified Pension Scheme (UPS) by applying
in Form-A2 and submit the same to the concerned Head of the Office (HOO) in
triplicate.

2. The DDO of the concerned HOO shall verify the application, mention the DDO
Registration No. on the prescribed format, sign it and forward it to the concerned
District Treasury Officer (DTO)/Treasury Officer (TO).

3. The concerned District Treasury Officer/Treasury Officer shall verify the DDO details,
mention the DTO/TO Registration No. on the Form and return it back to the DDO.

4. The HOO shall then forward the duly filled and signed copy of the application to the
following Authorities:

(@) One copy to the Directorate of Treasuries, Accounts & Lotteries, HP being the
State Nodal Office to process the application at the following address:

B-23, SDA Complex, Kasumpati, Shimla-171 009 (e-mail: dirtre-hp@nic.in)

(b) One copy to the respective Cadre Controlling Authority (CCA) for making entries
in the Service Book.

(c) Onecopy isto be preserved in the respective office

B. Procedure for opting the UPS by AIS Officers due for enrolment under NPS for the
first time:
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6.

AIS Officers, who are due for enrolment under NPS for the first time and willing to opt
for the UPS, shall apply in Form-A1l along with KY C and Bank detail documents as
prescribed therein and submit the same to the concerned Head of the Office (HOO).

The DDO of the concerned HOO shall verify the application, mention the DDO
registration No. on the prescribed format, sign it and forward it to the concerned
District Treasury Officer (DTO)/Treasury Officer (TO).

The concerned District Treasury Officer/Treasury Officer shall verify the DDO details,
mention the DTO/TO registration No. on the Form and return it back to the DDO.

The HOO shall than forward the duly filled and signed copy of the application to the
Directorate of Treasuries, Accounts & Lotteries, HP at the following address:

B-23, SDA Complex, Kasumpati, Shimla-171 009 (e-mail: dirtre-hp@nic.in)

The HOD shall also intimate the respective Cadre Controlling Authority regarding the
option exercised by the Officer for necessary entriesin the Service Book.

One copy isto be preserved in the respective office

Procedure for applying for NPS (Not Opting for UPS) by the newly joined AIS
Officers:

The existing procedure for application and enrolment under NPS by submission of the form
CSRF-1 as detailed in O.M. No. Fin(Pen)A(3)-1/2009, dated 18-11-2009, will continue to
be followed.

Guiddlinesfor theDDOs& DTOSTOs;

1

2.

The employer contribution for the subscribers opting for UPS will be 10% of (Basic
Pay +D.A.) i.e., equal to the employee contribution, 10% of (Basic Pay + D.A.).

The additional Govt. Contribution in the Pool Corpus under ‘UPS' will be done by the
Directorate of Treasuries, Accounts & Lotteries, HP, being Noda agency for
NPS/UPS.

In order to avoid shortfall in the accumulated “Individual Corpus (IC)”, the DDOs
shall strictly ensure to submit the salary & Govt. contribution bills related to the
NPS/UPS Subscribers by the 20th day of the month to the concerned District Treasury
Office/Treasury Office.

The District Treasury Office/Treasury Office will ensure to process the bills within
25th day of the month. This would ensure timely processing of the contributions by the
Nodal Office so that the salary is disbursed on 1st working day of the succeeding
month and funds can be transferred to the Trustee Bank Account on the next working
day.

The last date of submitting the application for shifting from NPS to UPS by the
existing subscribers under NPS will be 30th June, 2025 (three months from
01-04-2025 as prescribed under PFRDA Regulations).

The deduction of contributions & investments as per the modalities prescribed under
UPS will be applicable from the month of July 2025.

By order,
Principal Secretary (Finance).
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140 THE GAZETTE OF INDIA : EXTRAORDINAR [PART LI[—SEC.4)

Form A1l

i UNIFTED PENSION SCHEME (UPS) — SUBSCRIBER REGISTRATION FORM - Government Sector
Exercise of Option to be covered under Unified Pension Schemg (UPS) anq to avail its Benefits

P:‘l o R .-!--“ . wooNameof CRA 777 77 B ke Paste recent
: nt}:n y i Yes No | Ifyes, pleasc submit details as per Annexure | photograph of
;‘Hl‘d‘t S 35emx2.5cm
elect your category [Please tick (V)] Central Government size / passport

size

i (Do ot sign

i across / staple /
National Pension System Trust = m:‘;i[: ;JP
Dear Sir/Madam,

L. e o e Son/Daughter X of . Mr
..................................... having joined Central Government service on.............. and having read

and fully understood the provisions of the Unified Pension Scheme UPS) as notified by the Central Government
vide nofification F.No. FX-1/3/2024-PR, dated 24/01/2025 and P A (Operationalisation of Unified Pension
Scheme under National Pension System) Regulations, 2025, as amended from time to_time, and being eligible to
opt for Unified Pension Scheme, do hereby exercise the option to be covered under Unified Pension Scheme (UPS).
“urther, T hereby acknowledge that this option exercised y me shall be final and irrevocable, T hereby request that
an UPS accounf be opened in my name as per the particulars given below:

* indicates mandatory fields. Plcase fill the form in English and BLOCK letters (Refer general guidelines at
i truc;ions page.)_

Salutation*

Applicant Name*
Father’s Name
Mother’s Name :
| Orphan Status* [ Yes [ [No
Either Father’s or Mother’s name is mandatory* Select the name to appear Father’s Mother’s
on PRAN Card* . Name Name
Date of Birth* dld o]l m ]\-]v]\la\
Place of Birth*
Country of Birth* ' 4
PAN* 5 | [ T T Nationality* | .
Applicant Gender* Male Female Transgender Marital Unmarried Married
Status* '
Legally wedded Spouse Male Female Transgender Legally wedded
Gender (if married) * Spouse DOB (if married) *
Legally wedded Spouse Name (i married)*
Income Range (per annum) Below llacto 5 Slacto 10 [ 10lacto 25 lac to Above |
* | lac lac lac 25 lac 1Cr Cr
Please Tick if Applicable Politically exposed Related to Politically (Refer instruction
: person exposed person no. 1)
2. PROOF OF IDENTITY and ADDRESS (POI / POA)* (Any onc of the following te be submitted)
Passport Passport Expiry Date
Driving License Driving License Expiry Date
Government ID Voter ID Card
Card
CKYC Number |
National Population
Register
Proof of possession of Provide last Four Digits. Redact or black-out first 8 digits of the Aadhaar
Aadhaar number on submitted copy (Refer Sr. No. 2 of the i
3.ADDRESS DETAILS* - ; ; o %
Line 1
Line 2 h\’ LILLaGlE [Pl 7 i
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il il IO AT it ]
District I T {_ [ i [g., F._
Country [ 1 [ ] PN Code
4, CONTACT DETAILS* g ¢ 3 el ;
Mobile* ll‘clcphnnc wilh STD code f

e [T T II I LI TTTITITT

5. BANK DETAILS* (Proof to be submmed Rcﬁ.r Sr. No. 3 ofthq. instructions) -

Account Type Saving Ale Current Afe
Bank A/c Number 1 l | i ‘ | | | ! l I | I ] I
Bauk Name LTI rmsee [ TTTTITTIT]

I hereby declare that, the bank account detail provided are salary bank nccount.
6. SELECTION OF PENSION FUND (PF) AND INVESTMENT CHOICE® (Refer 5r no. 4 of the
instructions)

Default Pattern (pension funds and investment Pattern as determined by the
Please Tick (V) one Authority)
1 would like to choose my Pension Fund and investment choice (Please sclect below)
Pension Fund (Please Tick (V) onc) Investment Choiee (Please Tick (V) one)
Aditya Birla Sunlife Pension Axis Pension Fund Mgmt
Mgmt Ltd Limited
DSP Pension Fund HDFC Pension Fund Active Choice (i.e. 100% in Govt
Managers Pvt Ltd Mgmt Ltd Securitics)
1CICI Prudential Pension Kotak Mahindra Pension
Funds Mgmt Co Ltd Fund Ltd 2
LIC Pension Fund Limited max Life Pension Fund Conservative
gt Ltd Auto Choice (LC25)
SBI Pension Funds Private TATA Pension Management Moderate
Limited i’rivatc le (LC50)
UTI Pension Fund Limited |20 505 S ondiagi a1 i s R i

If no Pattern is chosen, the contributions w:ll be mvesled as per det"aull Paitern
7. FATCA* (Fumg'n Account Tax Cnmplmncc Act) & CRS DECLARAI ION (Refer Sr no,
instruction): |

5of the.r‘ 7

, "’-.’

I am a tax resident of India and not I'C\ldcnl of any [ama Mx rc-udcnl of 1hc counlryhcs mr:mmm.d
other country below
US Person Yes | l No
Particulars Country (1) Country (2) Country (3)
Country/countries of Tax
Residency
Address Line 1
Address in the City/Town/
jurisdiction for Tax Village
Residence State
ZIP/Post Code

Tax Identification Number (TIN)/Functional
equivalent Number

TIN/ Functional equivalent Number Issuing
Country

Validity of documentary evidence provided ddmmyyyy ddmmyyyy ddmmyvyy
(Wherever applicable) -
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12 . B _ THE GAZETTE OF INDIA : EXTRA(

(PART [1—SEC.4)

CRS Instrnictions and Terms & Con

: ; : . Signaturc / Thumb
I have understood the information requirement of the Form (rcad along with the FATCA / e g

ditions) and hereby confirm that the information Appli
. § e icant (refer
provided by me/us on this Form is true, correct and complete and hereby accept the same., £e ¢

Impression* of

8. DECLARATION BY APFLICANT* (Refer St no. 6 of the instructions) .

instructions)

I have read and understood the terms and conditions of the Unified Pension
Scheme (UPS), The information and documents furnished by me are true and
correct, to the best of my knowledge. Any changes in the information
fumnished by me shall be informed to CRA / NPS Trust, T understand that 1

shall be fully liable for submission of any false or incorrect information or
documents. ’

1 authorize the CRA, NPS Trust or any other entity connected with UPS to
collect and share data/ details of my necessary personal information for the
purposc of the said scheme regulated under the PFRDA Act, 2013 and the
relevant regulations notified thereunder.

Declaration under the Prevention of Meney Laundering Act, 2002

I hereby declare that the contribution paid by me/on my behalf has been
derived from legally declared and assessed sources of income. [ understand
that NPS Trust has the right to peruse my financial profile or share the
information, with other government authorities. 1 further agree that NPS Trust
has the right o close my PRAN in case T am found violating the provisions of
any law relating to prevention of money laundering.

Dt L L] T o]

Signature / Thumb Impression* of
Applicant

(*LTI in case of males and RT1 in
case of females to be provided. Toe
impression in case no hands)

9. DECLARATION BY NODAL OFFICER (All * Mark fields are Mandatory)

Employment Details (AL the time of exercise of UPS option)

Date of

SR Date of Superannuation*
joining*

Date of commencement of qualifying scrvice*

Employee Code/ID*

Post (Optional)

B B (non-

Croup(Oprional) * 1AL | icssmety| - | Graetied)

D E other

Service(Optional) IAS rs IFS Group A Group B other

Basic Pay*

Pay Scale (Optional)

Name of the office*

Department*

Ministry*

DDO Registration
Number*

PAO/CDDO/PrAO 3
Registration Number*
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[V =mve 4]

SITTH 1 7T AT

— iy

*Qualifymg Service as defined i Regulation 2(k) read with Hl-gululi(m Il_isi-i;ﬁl(l)r‘\ fOFc?iﬂ-TTOEﬂmill'rl—U—f—

43

1t is certified that Shri/SMmUKUMATT . vvvivseniesnries s e is employed in this office
and the details provided in this subscriber registration form have been verified as per service record, The given
address and officially valid documents (OVDs) of KYC are verified by this office. Also, i1 is further certified that

hesshe biss read entrics/entries have been read over him/her by us and got confirmed by him/her.

Name of DDO Name ol PAO
Signature of DDO Signature of PAO
DDO Code No. PAO Code No.
(As per record in CRA (As per record in CRA
System) Syslem)
Seal of DDO Scal of PAO
Datc Date
Place
: T 7 ACKNOWLEDGEMENT = SR P S
Name of the Subscriber e ) O 10 e 6
Date of Receipt of ‘ A b
Application: £ :

_INSTRUCTIONS FOR FILLING THE SUBSCRIBER REGISTRATION FORM

General guidelines

(a) Pleasc fill in legible handwriting 1o avoid errors. Do not overwrite. Corrections should be countersigned by
the applicant. Applications incomplete in any aspect (or) if mandatory ficlds are left blank (or) with unclear
photograph (or) not accompanied by required documents {or) not authenticated by the Nodal Office are
liable to be rejected.

(b) Copics of documents submitted by the applicant should be sclf-atiested.

(c) Applicant is adviscd 1o retain the acknowledgement slip signed / stamped by the designated nodal officer
where they submit the application.

SI g'zm Item Detalls Instructions
——— (a) [fthe namc has more than 30 digits, fill Annexure II for the same.
Methera Mors w) If l'hr.j applicant is an Orphan, he/she may leave Lhr: ficlds blank. However, an
ofticial document to support the status to be submitted.
1 1 politically Politically [j:xposcd F'crson's (_PEPs) are individuals who are or have been
Exposed entrusted with prominent public functions such as hc;tds of state or of the
Pasion government, senior politicians, senior government, judicial or military officials,
senior exceutives of state-owned corporations, important political party officials
: If the applicant is submitting Aadhaar as proof of Identity, the first 8 digits of
2 |2 Proof of Identity | 1, Aydhaar number should be redacted / masked on lhcu;ubrniucd copi
Tror UPS account opening through physical form (FORM A1) bank details and
3 |s Bank Details documentary proof arc mandatory. Please submit a cancelled cheque / copy of
bank passbook / bank statement / bank certificate / letter from Bank containing
applicant’s Name, Bank Name, Bank Account Number snd IFS Code.
Selection of Government employee/subscribers can cxercise choice of Pension Funds and
Pension Fund allltmalc their investments cither in Asset Class ‘G” under “Active Choice® or in
4 l6 (PF) & Life Cyele Funds - LC 50 or LC 25 under *Auto Chuice’.
Investment If no choice is provided, the contributions will be distributed among the default
Cholte Pension Funds and investment pattern selected by the Government.

2911
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ﬂlEGAEE:I’T{Z OF INDIA : EXTRAORDINARY

[PART [I]—SEr4)

FATCA & CRS
Declaration /
Signature by
Applicant

5 [7&8

Clarification / Guidclines on filling details if applicant residence for tax

purposes in jurisdiction(s) outside India:

* Jurisdiction(s) of Tax Residence: Since US taxes the global income of its
citizen, every US citizen of whatever nationality, is also a resident for tax
purpose in USA.

¢ Tax identification Number (TIN): TIN need not be reported if it has not been
issued by the jurisdiction. However, if the said jurisdiction has issued a high
integrity number with an equivalent level of identification (a “Functional
equivalent™), the same may be reperted. Examples of that type of number for
individual include, a social security/insurance number, citizen/personal
identification/services code/number and resident registration number).

= In case applicant is declaring US person status as ‘No’ but hisher Country of
Birth is US, document evidencing Relinquishment of Citizenship should be
provided or reasons for not having relinquishment certificate is to be provided.

o In case applicant is declaring US person status as ‘Yes’, provide PAN and
‘father name' in addition to details required under section 9 of form.

o In case the applicant is unable to affix signature, Left Thumb Impression in
case of male and Right Thumb Impression in case of female should be affixed
and in case there is no hands, toe impression of the applicant to be provided.
The thumb / toe impression should be attested by two persons, one of whom
should be the designated nodal officer attesting the same under his/her official
seal and stamp.

a) The Subscriber can obtain the status of his/her application from CRA and respective Nodal Office.

b) Subscribers are advised to retain the acknowledgement slip signed/ stamped by the designated
respective nodal office where they submit the application.

¢) For more information / clarifications, contact CRA:

Website:
Call:
Address of CRA.

General Information for Subscribers

Ann .ui‘.e's_'- Subscriber Régi;trﬁiicn Form for Government Séct{u"hpp]ié

‘ s (Tick and fill applicable "
' annexures below) e A G e )

Annexure I - Print PRAN Card in Hindi (Fill the details in Devanagari script)

Applicant’s First Name

Middle Name

Last Name

Father / Mother’s First
Name

Middle Name

Last Name

Annpexure I - If Alphabets of name exceeded the space provided on page 1 of the application form

Applicant’s First Name

Middle Name

Last Name

Father’s First Name

Middle Name

Last Name

Mother’'s First Name

Middle Name

Last Name
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Form A2

[Sce Regulation 4]
Exercise of Option by an eligible Central Government employee presently subscribed to National Pension
System (NPS) for being covered under Unified Pension Scheme (UPS)

I, s SR Son / Daughter of Mr. / Mrs. being a subscriber
of NPS as on 01/04/2025 with permanent retirement account number (PRAN)...cooavermmmiinnaenniyy having read and fully
understood the provisions of Unified Pension Scheme (UPS) as notified by Central Government vide notification F. No.
FX-1/3/2024-PR, dated 24/01/2025 and PFRDA (Operationalisation of Unified Pension Scheme under National Pension
System) Regulations, 2025 as amended from time to time, and being eligible to opt for Unified Pension Scheme, do
hereby exercise the option to be covered under Unified Pension Scheme (UPS).

Further, ] hereby acknowledge that this option exercised by me shall be final and irrevocaiblc.

1 authorize the CRA, NPS Trust or any other entity connected wilh UPS to collect and share data / details of my necessary
personal information for the purpose of the said scheme regulated under the PFRDA Act, 2013 and the relevant
regulations notified thereunder

Signature of Subscriber “

Namg—o————

Date:
Place:

(To be filled and certified by the DDO based on Service records)

[ Employment Details (At the time of exercise of UPS option)
Employee Code/ID
Date of commencement of qualifying service
(Qualifying Service as defined in Regulation 2(k) read with Regulation 13)
Current month Basic Pay
Non-Practicing Allowance (NPA). if applicable
Schedule date for next increment

Signature & Name of DDO Signature & Name of PAQ

DDO Reg. No. PAOQ Reg. No.

Date: Place: Date: Place:
Note/Instruction:

The duly signed copy of this Form shall be kept by DDO in employee's service record and a copy of the same shall be
provided to the employee for his record. .

DDO shall input the Head of Office verified data in the Central Record Keeping System and in case of physical submission
of form by the subscriber, the DDO shall upload a copy of this duly signed option form. PAO shall authorise and approve
the option excrcised by the subscriber in the CRA system through their login.
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e faer foumT

RMe—2, 205, 2025

HEAT J0S10—T0(1)—3 / 2022—1RT—1.— A=A Ul & JrUTed, f3Arerdd uael TR
AR, 1994 (1994 BT ARNIH H=AH 12) B GRT 3 (3) ERT Uaed TG BT TIRT HRA T,
S AL I el Bl T5 GGl H J1 A W &3l o TR 7 A1 [Ser &,
fedreret yeer # AT SR BT YT BRA & AR §5 GAGERI SRR $I ol & oy

o193 (§—7To1e), feArad ueer # uatRid fhar Sirdn ;

SaT &3 & fferd fhy S | W9 gwilad B4 drel Afe fedl fardt /safed &
3merg § /8 A1 98 /9 I N0 (E—Tore), fRrTad ueer # S ST @ UHTeH & aRg ¥
T FWE DI AA B HIaR SURGER, 1, [Tl 1, BHr=d gas & Aegq | 9 qid (I8
faer) fearae ueer RaR oI fofRad wu # w91 dah;

SWIgd Fd s/@f & HioR uTa gU S7e (31erdi), e B 81 /8, W 5T AR §RT
farR far STe QiR SWRIad Fad @afd & s & uwand, fdb=dl 1 amem (smerdl) & WeR
TE faram ST / fhy ST |

3T §RT,

(¢a=r ),
gu_ Aid (I faar) |

SR
$¥ | UCAR g | HAleld | yerdd &l | YOI AT Hol T THR EAB
g, | BT AME | BT AM A CINED ECRIrE: |
(AreTe)
weiferar | Sterm | e SIINEY 425, 426, 1699/427, 1700/427, | 20-83-68
Pl 1701/427, 1702/427, 428,

2961/429, 2962/429, 2963/429,
2964/429, 2965/429, 2966/429,
430, 431, 432, 433, 434, 435,
436, 437, 438, 439, 440, 441,
442, 443, 444, 445, 446,
2863/447, 2864/447, 448, 449,
450, 451, 452, 453, 454, 455,
456, 457, 458, 2421/459,
2422/459, 2423459, 2424/459,
2425459, 2426/459, 2427/459,
2428/459, 2429/459, 2430/459,
2431/459, 2432/460, 2433/460,
24341460, 2435/460, 2436/460,
24371460, 2438/460, 2439/460,
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2440/460, 2441/460, 2442/460,
2443/460, 2444/460, 2445/460,
2446/460, 24471460, 2448/460,
2449/460, 2450/460, 2451/461,
2452/461, 2453/461, 2454/461,
2455/461, 2456/461, 2457/461,
2458/461, 2459/461, 2460/461,
2461/461, 2462/461, 2463/461,
2464/461, 2465/461, 2466/461,
2467/461, 2468/461, 2469/461,
462, 463, 464, 465, 466, 467,
467/1, 468, 469, 470, 471,
2085/472, 2286/472, 2287/472,
473, 474, 475, 476, ATT, 478,
479, 480, 481, 482, 483, 484,
485, 486, 487, 488, 489, 490,
491, 495, 496, 497, 498,
19741499, 1975/499, 1976/499,
500, 501, 502, 503, 504, 526,
527, 528, 529, 530, 531, 532,
533, 534, 535, 547, 548, 549,
550, 551, 552, 553, 554, 555,
556, 557, 558, 576, 2903/587,
2904/587, 2905/587, 588,
1995/1708/610,1996/1708/610,
1997/1708/610,  1709/610,
2000/1710/611,1998/1710/611,
1999/1710/611, 1711/611, 612,
1712/613, 1713/613, 2001/614,
2002/614, 615, 2003/616,
2004/616,  2005/616, 617,
2006/618, 2007/618, 619, 620,
621, 622, 623, 624, 625, 626,
2470/627, 4T1/627, 2472/627,
24731627, 24741627, 2475/627,
2476/627, 24771627, 24781627,
2479/627, 2480/627, 2481/627,
2482/627, 24831627, 2484/627,
2485/627, 2486/627, 2487/628,
2488/628, 2489/628, 2490/628,
2491/628, 2492/628, 2493/628,
2494/628, 2495/628, 2496/629,
2497/629, 2498/629, 2499/629,
2500/630, 2501/630, 2502/630,
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2503/631, 2504/631, 2505/631,
2506/631, 2507/631, 2508/631,
2509/631, 2510/631, 2511/631,
2512/631, 2513/631,
2514/2294/632,2515/2294/632,
2520/2295/632,2530/2295/632,
2516/2295/632,2517/2295/632,
2518/2295/632,2519/2295/632,
2521/2295/632,2522/2295/632,
2523/2295/632,2524/2295/632,
2525/2295/632,2526/2295/632,
2527/2295/632,2528/2295/632,
2529/2295/632,2531/2295/632,
2532/2295/632,2533/2295/632,
2534/2295/632, 633, 634, 635,
2008/636, 2009/636, 2010/636,
2011/636, 2012/636, 2013/636,
2014/636, 2015/636, 2016/636,
2017/636, 2018/636, 2019/636,
2020/636, 2021/636, 2022/636,
2023/636, 2024/636, 2025/636,
2026/636, 2027/636, 2028/636,
2029/636, 2030/636, 2031/636,
2032/636, 2033/636, 2034/636,
2035/636, 2036/636, 2037/636,
2038/636, 2039/636, 2040/636,
2041/636, 2042/636, 2043/636,
2044/636, 2045/636, 2046/636,
2047/636, 2048/636, 2049/636,
2050/636, 2051/636, 2052/636,
2053/636, 2054/636, 2055/636,
2056/636, 2057/636, 2058/636,
2059/636, 2060/636, 2061/636,
2062/636, 2063/636, 2064/636,
2065/636, 2066/636, 2067/636,
2068/636, 2069/636, 2070/636,
2071/636, 2072/636, 2073/636,
20741636, 2075/636, 2076/636,
2077/636, 2078/636, 2079/636,
2080/636, 2081/636, 2082/636,
2083/636, 2084/636, 2085/636,
2086/636, 2087/636, 2088/636,
2089/636, 2090/636, 2091/636,
2092/636, 2093/636, 2094/636,
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2095/636, 2096/636, 2097/636,
2098/636, 2099/636, 2100/636,
2101/636, 2102/636, 2103/636,
2104/636, 2105/636, 2106/636,
2107/636, 2108/636, 2109/636,
2110/636, 2111/636, 2112/636,
2113/636, 2114/636, 2115/636,
2116/636, 2117/636, 637, 638,
639, 641, 642, 2535/643,
2536/643, 2537/643, 2538/643,
2539/643, 2540/643, 2541/643,
2542/643, 2543/643, 2544/643,
2545/643, 2546/643, 2547/643,
2548/643, 2549/643, 2550/643,
2551/643, 2552/643, 2553/643,
2554/643, 2555/643, 2556/643,
2557/643, 2558/643, 2559/643,
2560/643, 2561/644, 2562/644,
2563/644, 2564/644, 2565/644,
2566/644, 2567/644, 2568/644,
2569/644, 2570/644, 2571/644,
2572/644, 2573/644, 2574/644,
25751644, 2576/644, 2577/644,
2578/644, 2579/644, 2580/644,
2581/644, 2582/644, 2583/644,
2584/644, 2585/644, 2586/644,
25871644, 2588/644, 2589/645,
2590/645, 2591/645, 2592/645,
2593/645, 2594/645, 2595/645,
2596/645, 2597/645, 2598/645,
2599/645, 2867/2600/645,
2868/2600/645, 2601/645,
2602/646, 2603/646, 2604/646,
2605/646, 2606/646, 2607/646,
2608/646, 2609/646, 2610/646,
2611/646, 2612/646, 2613/646,
2614/646, 2615/646, 2616/646,
2617/646, 2618/646, 2619/646,
2620/646, 2621/646, 2622/646,
2623/646, 2624/646, 2625/646,
2626/646, 2627/646, 2628/646,
2629/646, 2630/646, 2631/646,
2632/646, 2633/646, 2634/646,
2635/646, 2636/646, 2637/646,
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2638/646, 2639/646,
2640/646/1, 2650/646/1,
2641/646/1, 2642/646/1,
2643/646/1, 2644/646/1,
2645/646/1, 2646/646/1,
2647/646/1, 2648/646/1,
2649/646/1, 2651/646/1,
2652/646/1, 2653/646/1,
2654/646/1, 2655/646/1,
2656/646/1, 2657/646/1,

2658/647, 2659/647, 648,
2660/649, 2661/649, 2662/649,
2663/649, 2664/650, 2665/650,
2666/650, 2667/650, 2668/650,
2669/651, 2670/651, 652,
2671/653, 2672/653, 2673/654,
2674/654, 655, 1547/656,
1548/656, 1549/657, 1550/657,
1551/657, 1552/657, 1553/657,
1554/658, 1555/658, 1556/658,
1557/658, 659, 660, 661,
1558/662, 1559/662, 1560/662,
1561/662, 1562/662, 1563/662,
1564/663, 1565/663, 664, 665,
1566/666, 1567/666, 1717/667,
1718/667, 1568/668,1569/668,
1570/668, 1571/668, 1572/668,
1573/668, 1574/668, 1575/668,
1576/668, 669, 670, 671, 672,
15771673, 1578/673, 1579/673,
1580/673, 1581/673, 1582/673,
1583/673, 1584/673, 1585/673,
1586/673, 1587/673, 1588/673,
1589/674, 1590/674, 1591/674,
1592/674, 1593/674, 1594/674,
1595/674, 1596/674, 1597/675,
1598/675, 1599/675, 1600/675,
1601/675, 1602/675, 1603/675,
1604/675, 1605/675, 1606/675,
1607/675, 1608/675, 676, 677,
678, 679, 680, 681, 2118/682,
2119/682, 2120/682, 2121/683,
2122/683, 2123/683, 2124/683,
2125/684, 2126/684, 2127/684,
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2128/684, 2129/685, 2130/685,
2131/685, 2132/685, 2133/686,
2134/686, 2135/686, 2136/686,
2137/686, 2138/686, 2139/686,
2140/687, 2141/687, 2142/687,
2143/687, 2144/687, 2145/687,
2146/687, 2147/687, 2148/687,
2149/687, 2150/687, 2151/687,
2675/2152/687,2676/2152/687,
2677/2153/687,2678/2153/687,
2154/687, 2155/687, 2156/687,
2157/687, 2158/687, 2159/687,
2160/687, 688, 1609/689,
1610/689, 1611/689, 690, 691,
692, 693, 1612/694, 1613/694,
1614/694, 1615/694, 1616/694,
695, 696, 2680/696/1,
2679/696/1, 2161/697,
2162/697, 2163/697, 2164/697,
2165/697, 2166/697, 2167/697,
2168/697, 2169/697, 2170/697,
2171/697, 2172/697,
2681/697/1, 2682/697/1,
2173/698, 2174/698, 2175/698,
2176/698, 2177/698, 2178/698,
2179/698, 2180/698, 2181/698,
2182/698, 2183/698, 2184/698,
2185/698, 2186/698, 2187/698,
2188/698, 2189/698, 2190/698,
2191/698, 2192/698, 2193/698,
2194/698, 2195/698, 2196/698,
2197/698, 2198/698, 2199/698,
2200/698, 2201/698, 2202/698,
2203/698, 2204/698, 2205/698,
2206/698, 2207/698, 2208/698,
2209/698, 2210/698, 2211/698,
2212/698, 2213/698, 2214/699,
2215/699, 2216/699, 2217/699,
2218/699, 2219/699, 2220/699,
22211699, 2222/699, 2223/699,
22241699, 2225/699, 1719/700,
1720/700, 701, 702, 703,
2296/704, 2297/704, 2298/ 705,
2299/705, 706, 707, 708, 709,
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710, 711, 712, 713, 714, 715,
716, 717, 718, 718/1, 719, 720,
121, 722, 723, 724, 725, 726,
727, 728, 1617/729, 1618/729,
730, 731, 2226/732, 2227/732,
2228/733, 2229/733, 734, 735,
2230/736, 2231/736, 2232/736,
737, 738, 739, 740, 741,
2300/2233/742,2301/2233/742,
2234/742, 743, 744, 2683/745,
2684/745, 2685/745, 2686/745,
2687/745, 2688/745, 2689/745,
2690/745, 2691/746, 2692/746,
2693/746, T47, 2694/748,
2695/748, 2696/748, 2697/748,
2698/748, 2699/748, 2700/748,
2701/748, 2702/748, 2703/748,
2704/748, 2705/748, 2706/749,
2707/749, 2708/749, 2709/749,
2710/749, 2711/749, 2712/749,
750, 751, 752, 753, 2925/754,
2926/754, 755, 756, 757,
2713/758, 27141758, 2715/758,
2716/758, 2927/2717/758,
2928/2717/758, 2718/758,
2719/758, 2720/758, 2721/758,
2722/758, 2723758, 2724/ 758,
2725/758, 27261758, 2727/758,
2728/758, 2729/758, 2730/758,
2731/758, 2732/759, 2733/759,
2734/760, 2735/760,
2930/2736/760,2929/2736/760,
2737/760, 2738/760, 2739/760,
2740/760, 2741/760, 2742/760,
2743/760, 2744/760, 2745/760,
2746/760, 2747/760, 2748/760,
2749/760, 2750/760,2751/760,
2752/760, 2753/760, 2754/760,
2755/760, 2756/760, 2757/761,
2758/761, 2759/761, 2760/761,
2761/761, 2762/761, 2763/761,
2764/761, 2765/761, 2766/761,
2767/761, 2768/761, 2769/762,
2770/762, 2771762, 2772762,
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2773762, 27741762, 2775/762,
27761762, 27771762, 2778/762,
2779762, 2780/762, 2781/762,
2782/762, 2783/762, 2784/762,
2785/762, 2786/762, 2787/762,
2788/762, 2789/762, 2790/762,
2791/762, 2792/763, 2793/763,
2794/763, 2795/763, 2796/763,
2797/763, 764, 765, 2798/766,
2799/766, 2800/766, 2801/766,
2802/766

Bl WART TR, © 916

rerd: 183, gcer: 733

-~ .
wSIfordi
IEE .

Cedl

1, 2, 3, 2221/4, 2305/2222,
2306/2222, 2223/4, 2224/4,
222514, 2226/4, 2227/4, 5,
2330/6, 2331/6, 2332/6, 7, 8, 9,
2333/10, 2334/10, 11, 12, 13,
14, 15, 16, 17, 18, 19, 20, 21,
22, 23, 24, 25, 26, 27, 2335/28,
2336/28, 2337/28, 2338/29,
2339/29, 2340/29, 291,
2341/30, 2342/30, 2343/30,
2228/31, 2229/31, 2230/31,
2231/31, 2232/31, 2233/31,
2234/31, 2235/31, 2236/31,
2307/32, 2308/32, 2309/32,
2310/32, 2237/33, 2238/33,
2239/33, 34, 35, 36, 37,
2944/38, 2945/38, 2946/38,
2947/38, 2948/39, 2949/39,
2950/39, 40, 41, 2951/42,
2952/42, 2953/42, 43, 44, 45,
46, 47, 48, 49, 50, 51, 52, 53,
54,

55, 2344/56, 2907/2345/56,
2908/2345/56, 57, 58, 59, 60,
61, 62, 63, 64, 2346/65,
2347/65,  2348/65, 2349/65,
2350/65, 2351/65, 2352/65,
2353/65,  2354/65, 2355/65,
2356/65,  2357/65, 2358/65,

13-34-04
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2359/65, 2360/65, 2361/65,
2362/65, 2363/65, 2364/65,
2365/65, 2366/65, 2367/65,
2368/65, 2369/65, 2370/65,
2371/65,  2372/65, 2373/65,
2374165,  2375/65, 2376/65,
2377165,  2378/65, 2379/65,
2380/65,  2381/65, 2382/65,
2383/65,  2384/65, 2385/65,
2386/65, 2387/65, 2388/65,
2389/65,  2390/65, 2391/65,
2392/65, 2393/65, 2394/65,
2395/65,  2396/65, 2397/65,
2398/65,  2399/65, 2400/65,

2401/65, 2402/65, 66,
2410/2240/67, 2420/2240/67,
2430/2240/67, 2403/2240/67,
2404/2240/67, 2405/2240/67,
2406/2240/67, 2407/2240/67,
2408/2240/67,  2409/2240/67,
2411/2240/67, 2412/2240/67,
2413/2240/67, 2414/2240/67,
2415/2240/67, 2416/2240/67,
2417/2240/67, 2418/2240/67,
2419/2240/67, 2421/2240/67,
2422/2240/67, 2423/2240/67,
2424/2240/67, 2425/2240/67,
2426/2240/67, 2427/2240/67,
2428/2240/67, 2429/2240/67,
2431/2240/67, 2432/2240/67,
2433/2240/67, 2434/2240/67,
2435/2240/67, 2436/2240/67,
2437/2240/67,
2902/2438/2240/67,
2903/2438/2240/67,
2904/2438/2240/67,
2440/2241/67, 2450/2241/67,
2460/2241/67, 2470/2241/67,
2439/2241/67, 2441/2241/67,
2442/2241/67, 2443/2241/67,
2444/2241/67, 2445/2241/67,
24462241167, 2447/2241/67,
2448/2241/67, 2449/2241/67,
2451/2241167, 2452/2241/67,
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2453/2241/67, 2454/2241/67,
2455/2241/67, 2456/2241/67,
2457/2241/67, 2458/2241/67,
2459/2241/67, 2461/2241/67,
2462/2241/67, 2463/2241/67,
2464/2241/67, 2465/2241/67,
2466/2241/67, 2467/2241/67,
2468/2241/67, 2469/2241/67,
2471/2241/67, 2472/2241/67,
68, 2900/69, 2901/69, 70,
247371, 2474/71, 2475/72,
2476172, 73, 2905/2477/74,
2906/2477/74, 2478/74,
247974, 2480/74, 2481/74,
248274, 2483/74, 2484/74,
2485/74, 2486/74, 2487/74,
2488/74, 2489/74, 2490/74,
2491/74, 249274, 2493/74,
2494/74, 2495/74, 2496/74,
2497/74, 2498/74, 2499/74,
2500/74, 2501/74, 2502/74,
2503/74, 2504/74, 2505/74,
2506/74, 2507/75, 2508/75,
2509/75, 2510/75, 2511/75,
2512/75, 2513/76, 2514/76,
2515/76, 2516/76, 2517/76,
2518/76, 2519/76, 2520/76,
2521/76, 2522/76, 2523/76,
2524]76, 2525/76, 2526/76,

2527/76, 2528/76, 2529/76,
2530/76, 2531/76, 2532/77,

2533/77, 2534/77, 2535/77,
2536/77, 253777, 2538/77,
2539/77, 254077, 2541/77,
254277, 2543/77, 2544177,
2545/77, 2546/77, 2547/77,
2548/77, 2549/77, 2550/77,
2551/77, 2552/77, 2553/77,
2554/77, 2555/77, 2556/77,
2557/77, 2558/77, 2559/77,
2560/77, 2561/77, 2562/77,
2563/77, 2564/77, 2565/77,
2566/77, 2567/77, 2568/77,
2569/77, 2570/77, 257177,
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257277, 2573/77, 2574177,
2575177, 2576/77, 2577177,
2578/77, 2579/77, 2580/77,
258177, 2582/77, 2583/77,
2584/77, 2585/77, 2586/77,
2587/77, 258877, 2589/77,
2500/77, 259177, 2592/77,
2593/77, 2594/77, 2595/77,
2596/77

Fol TART TR - 363

arerd 55, gcer: 308

[Authoritative English text of this Department Notification No-UD-A(1)-3/2022-Part-I, dated
20-06-2025 asrequired under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTI FICATION
Shimla-2, the 20th June, 2025

No. UD- A(1)-3/2022-Part-I.—In exercise of the powers conferred by section 3(3) of the
Himachal Pradesh Municipal Corporation Act, 1994, (Act. No. 12 of 1994), the Governor of
Himachal Pradesh, proposes to include within the Municipal Corporation, Una, District Una, HP
the local areas specified in the *SCHEDULE” attached with this notification and the same is hereby
published in the Rajpatra (e-Gazatte), Himachal Pradesh for the information of the general public;

If any inhabitant(s) / person(s) who is/are likely to be affected by the inclusion of the said
areas and has any objection(s)/ with regard to this notification, he/she may send the same in writing
to the Principal Secretary(Urban Development) to the Government of Himachal Pradesh through
the Deputy Commissioner, Una, District Una H.P. within a period of two weeks from the date of
publication of the notification in the Rajpatra (e-Gazette), Himacha Pradesh;

The objection(s) if any, received within the above stipulated period, shall be taken into
consideration by the State Government and after the expiry of above stipulated period, no
objection(s), whatsoever, shall be entertained.

By order,
(DEVESH KUMAR),
Principal Secretary (UD).




2961/429, 2962/429, 2963/429,
2964/429, 2965/429, 2966/429,
430, 431, 432, 433, 434, 435,
436, 437, 438, 439, 440, 441,
442, 443, 444, 445, 446,
2863/447, 2864/447, 448, 449,
450, 451, 452, 453, 454, 455,
456, 457, 458, 2421/459,
2422/459, 2423/459, 2424/459,
2425/459, 2426/459, 2427/459,
2428/459, 2429/459, 2430/459,
2431/459, 2432/460, 2433/460,
24341460, 2435/460, 2436/460,
24371460, 2438/460, 2439/460,
2440/460, 2441/460, 2442/460,
2443/460, 2444/460, 2445/460,
2446/460, 2447/460, 2448/460,
2449/460, 2450/460, 2451/461,
2452/461, 2453/461, 2454/461,
2455/461, 2456/461, 2457/461,
2458/461, 2459/461, 2460/461,
2461/461, 2462/461, 2463/461,
2464/461, 2465/461, 2466/461,
2467/461, 2468/461, 2469/461,
462, 463, 464, 465, 466, 467,
467/1, 468, 469, 470, 471,
2285/472, 2286/472, 2287/472,
473, 474, 475, 476, 471, 478,
479, 480, 481, 482, 483, 484,
485, 486, 487, 488, 489, 490,
491, 495, 496, 497, 498,
1974/499, 1975/499, 1976/499,
500, 501, 502, 503, 504, 526,
527, 528, 529, 530, 531, 532,
533, 534, 535, 547, 548, 549,
550, 551, 552, 553, 554, 555,
556, 557, 558, 576, 2903/587,
2904/587,  2905/587, 588,
1995/1708/610,1996/1708/610,
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SCHEDULE
S. | Nameof | Nameof | Name of Whether Total no. of Khasras Areain
No. | Patwar Mohal | Panchayat | complete Hect.
Circle or
Partial
(Mohal)
1. Bharolian | Jalgran | Tabba Partia 425, 426, 1699/427, 1700/427, | 20-83-
Kaan 1701427, 1702/427, 428, |68
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1997/1708/610, 1709/610,
2000/1710/611,1998/1710/611,
1999/1710/611, 1711/611, 612,
1712/613, 1713/613, 2001/614,
2002/614, 615, 2003/616,
2004/616, 2005/616, 617,
2006/618, 2007/618, 619, 620,
621, 622, 623, 624, 625, 626,
24701627, 471/627, 2472/627,
2473/627, 24741627, 24751627,
24761627, 24771627, 2478/627,
24791627, 2480/627, 2481/627,
2482/627, 2483/627, 2484/627,
2485/627, 2486627, 2487/628,
2488/628, 2489/628, 2490/628,
2491/628, 2492/628, 2493/628,
24941628, 2495/628, 2496/629,
24971629, 2498/629, 2499/629,
2500/630, 2501/630, 2502/630,
2503/631, 2504/631, 2505/631,
2506/631, 2507/631, 2508/631,
2509/631, 2510/631, 2511/631,
2512/631, 2513/631,
2514/2294/632,2515/2294/632,
2520/2295/632,2530/2295/632,
2516/2295/632,2517/2295/632,
2518/2295/632,2519/2295/632,
2521/2295/632,2522/2295/632,
2523/2295/632,2524/2295/632,
2525/2295/632,2526/2295/632,
2527/2295/632,2528/2295/632,
2529/2295/632,2531/2295/632,
2532/2295/632,2533/2295/632,
2534/2295/632, 633, 634, 635,
2008/636, 2009/636, 2010/636,
2011/636, 2012/636, 2013/636,
2014/636, 2015/636, 2016/636,
2017/636, 2018/636, 2019/636,
2020/636, 2021/636, 2022/636,
2023/636, 2024/636, 2025/636,
2026/636, 2027/636, 2028/636,
2029/636, 2030/636, 2031/636,
2032/636, 2033/636, 2034/636,
2035/636, 2036/636, 2037/636,
2038/636, 2039/636, 2040/636,
2041/636, 2042/636, 2043/636,
2044/636, 2045/636, 2046/636,
2047/636, 2048/636, 2049/636,
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2050/636, 2051/636, 2052/636,
2053/636, 2054/636, 2055/636,
2056/636, 2057/636, 2058/636,
2059/636, 2060/636, 2061/636,
2062/636, 2063/636, 2064/636,
2065/636, 2066/636, 2067/636,
2068/636, 2069/636, 2070/636,
2071/636, 2072/636, 2073/636,
20741636, 2075/636, 2076/636,
20771636, 2078/636, 2079/636,
2080/636, 2081/636, 2082/636,
2083/636, 2084/636, 2085/636,
2086/636, 2087/636, 2088/636,
2089/636, 2090/636, 2091/636,
2092/636, 2093/636, 2094/636,
2095/636, 2096/636, 2097/636,
2098/636, 2099/636, 2100/636,
2101/636, 2102/636, 2103/636,
2104/636, 2105/636, 2106/636,
2107/636, 2108/636, 2109/636,
2110/636, 2111/636, 2112/636,
2113/636, 2114/636, 2115/636,
2116/636, 2117/636, 637, 638,
639, 641, 642, 2535/643,
2536/643, 2537/643, 2538/643,
2539/643, 2540/643, 2541/643,
2542/643, 2543/643, 2544/643,
2545/643, 2546/643, 2547/643,
2548/643, 2549/643, 2550/643,
2551/643, 2552/643, 2553/643,
2554/643, 2555/643, 2556/643,
2557/643, 2558/643, 2559/643,
2560/643, 2561/644, 2562/644,
2563/644, 2564/644, 2565/644,
2566/644, 2567/644, 2568/644,
2569/644, 2570/644, 2571/644,
2572/644, 2573/644, 2574/644,
25751644, 2576/644, 2577/644,
2578/644, 2579/644, 2580/644,
2581/644, 2582/644, 2583/644,
2584/644, 2585/644, 2586/644,
2587/644, 2588/644, 2589/645,
2590/645, 2591/645, 2592/645,
2593/645, 2594/645, 2595/645,
2596/645, 2597/645, 2598/645,
2599/645, 2867/2600/645,
2868/2600/645, 2601/645,
2602/646, 2603/646, 2604/646,
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2605/646, 2606/646, 2607/646,
2608/646, 2609/646, 2610/646,
2611/646, 2612/646, 2613/646,
2614/646, 2615/646, 2616/646,
2617/646, 2618/646, 2619/646,
2620/646, 2621/646, 2622/646,
2623/646, 2624/646, 2625/646,
2626/646, 2627/646, 2628/646,
2629/646, 2630/646, 2631/646,
2632/646, 2633/646, 2634/646,
2635/646, 2636/646, 2637/646,

2638/646, 2639/646,
2640/646/1, 2650/646/1,
2641/646/1, 2642/646/1,
2643/646/1, 2644/646/1,
2645/646/1, 2646/646/1,
2647/646/1, 2648/646/1,
2649/646/1, 2651/646/1,
2652/646/1, 2653/646/1,
2654/646/1, 2655/646/1,
2656/646/1, 2657/646/1,

2658/647, 2659/647, 648,
2660/649, 2661/649, 2662/649,
2663/649, 2664/650, 2665/650,
2666/650, 2667/650, 2668/650,
2669/651, 2670/651, 652,
2671/653, 2672/653, 2673/654,
2674/654, 655, 1547/656,
1548/656, 1549/657, 1550/657,
1551/657, 1552/657, 1553/657,
1554/658, 1555/658, 1556/658,
1557/658, 659, 660, 661,
1558/662, 1559/662, 1560/662,
1561/662, 1562/662, 1563/662,
1564/663, 1565/663, 664, 665,
1566/666, 1567/666, 1717/667,
1718/667, 1568/668,1569/668,
1570/668, 1571/668, 1572/668,
1573/668, 1574/668, 1575/668,
1576/668, 669, 670, 671, 672,
1577/673, 1578/673, 1579/673,
1580/673, 1581/673, 1582/673,
1583/673, 1584/673, 1585/673,
1586/673, 1587/673, 1588/673,
1589/674, 1590/674, 1591/674,
1592/674, 1593/674, 1594/674,
1595/674, 1596/674, 1597/675,
1598/675, 1599/675, 1600/675,
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1601/675, 1602/675, 1603/675,
1604/675, 1605/675, 1606/675,
1607/675, 1608/675, 676, 677,
678, 679, 680, 681, 2118/682,
2119/682, 2120/682, 2121/683,
2122/683, 2123/683, 2124/683,
2125/684, 2126/684, 2127/684,
2128/684, 2129/685, 2130/685,
2131/685, 2132/685, 2133/686,
2134/686, 2135/686, 2136/686,
2137/686, 2138/686, 2139/686,
2140/687, 2141/687, 2142/687,
2143/687, 2144/687, 2145/687,
2146/687, 2147/687, 2148/687,
2149/687, 2150/687, 2151/687,
2675/2152/687,2676/2152/687,
2677/2153/687,2678/2153/687,
2154/687, 2155/687, 2156/687,
2157/687, 2158/687, 2159/687,
2160/687, 688, 1609/689,
1610/689, 1611/689, 690, 691,
692, 693, 1612/694, 1613/694,
1614/694, 1615/694, 1616/694,
695, 696, 2680/696/1,
2679/696/1, 2161/697,
2162/697, 2163/697, 2164/697,
2165/697, 2166/697, 2167/697,
2168/697, 2169/697, 2170/697,
2171/697, 2172/697,
2681/697/1, 2682/697/1,
2173/698, 2174/698, 2175/698,
2176/698, 2177/698, 2178/698,
2179/698, 2180/698, 2181/698,
2182/698, 2183/698, 2184/698,
2185/698, 2186/698, 2187/698,
2188/698, 2189/698, 2190/698,
2191/698, 2192/698, 2193/698,
2194/698, 2195/698, 2196/698,
2197/698, 2198/698, 2199/698,
2200/698, 2201/698, 2202/698,
2203/698, 2204/698, 2205/698,
2206/698, 2207/698, 2208/698,
2209/698, 2210/698, 2211/698,
2212/698, 2213/698, 2214/699,
2215/699, 2216/699, 2217/699,
2218/699, 2219/699, 2220/699,
2221/699, 2222/699, 2223/699,
22241699, 2225/699, 1719/700,
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1720/700, 701, 702, 703,
2296/704, 2297/704, 2298/705,
2299/705, 706, 707, 708, 709,
710, 711, 712, 713, 714, 715,
716, 717, 718, 718/1, 719, 720,
721, 722, 723, 724, 725, 726,
727, 728, 1617/729, 1618/729,
730, 731, 2226/732, 2227/732,
2228/733, 2229/733, 734, 735,
2230/736, 2231/736, 2232/736,
737, 738, 739, 740, 741,
2300/2233/742,2301/2233/742,
2234/742, 743, 744, 2683/745,
2684/745, 2685/745, 2686/745,
2687/745, 2688/745, 2689/745,
2690/745, 2691/746, 2692/746,
2693/746, 747, 2694/748,
2695/748, 2696/748, 2697/748,
2698/748, 2699/748, 2700/748,
2701/748, 2702/748, 2703/748,
2704/748, 2705/748, 2706/749,
2707/749, 2708/749, 2709/749,
2710/749, 2711/749, 2712/749,
750, 751, 752, 753, 2925/754,
2926/754, 755, 756, 757,
2713/758, 2714/758, 2715/758,
2716/758, 2927/2717/758,
2928/2717/758, 2718/758,
2719/758, 2720/758, 2721/758,
2722/758, 2723/758, 2724/758,
2725/758, 2726/758, 2727/758,
2728/758, 2729/758, 2730/758,
2731758, 2732/759, 2733/759,
2734/760, 2735/760,
2930/2736/760,2929/2736/760,
27371760, 2738/760, 2739/760,
2740/760, 2741/760, 2742/760,
2743760, 2744/760, 2745/760,
2746/760, 2747/760, 2748/760,
2749/760, 2750/760,2751/760,
2752/760, 2753/760, 2754/760,
2755/760, 2756/760, 2757/761,
2758/761, 2759/761, 2760/761,
2761/761, 2762/761, 2763/761,
2764/761, 2765/761, 2766/761,
2767/761, 2768/761, 2769/762,
27701762, 2771/762, 2772/762,
2773/762, 27741762, 2775/762,
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27761762, 2777/762, 2778/762,
2779/762, 2780/762, 2781/762,
2782/762, 2783/762, 2784/762,
2785/762, 2786/762, 2787/762,
2788/762, 2789/762, 2790/762,
2791/762, 2792/763, 2793/763,
2794/763, 2795/763, 2796/763,
2797/763, 764, 765, 2798/766,
2799/766, 2800/766, 2801/766,
2802/766

Total khasrano. :916

Saalam : 183, batta: 733

Bharolian
Kaan

Tabba

Tabba

Partia

1, 2, 3, 2221/4, 2305/2222,
2306/2222, 2223/4, 2224/4,
2225/4, 2226/4, 2227/4, 5,
2330/6, 2331/6, 2332/6, 7, 8,
9, 2333/10, 2334/10, 11, 12,
13, 14, 15, 16, 17, 18, 19,
20, 21, 22, 23, 24, 25, 26,

27, 2335/28, 2336/28,
2337/28, 2338/29, 2339/29,
2340/29, 29/1, 2341/30,
2342/30, 2343/30, 2228/31,
2229/31, 2230/31, 2231/31,
2232/31, 2233/31, 2234/31,
2235/31, 2236/31, 2307/32,
2308/32, 2309/32, 2310/32,
2237/33, 2238/33, 2239/33,
34, 35, 36, 37, 2944/38,
2945/38, 2946/38, 2947/38,
2948/39, 2949/39,  2950/39,
40, 41, 2951/42, 2952/42,

2953/42, 43, 44, 45, 46, 47,
48, 49, 50, 51, 52, 53, 54,

55, 2344/56, 2907/2345/56,
2908/2345/56, 57, 58, 59, 60,
61, 62, 63, 64, 2346/65,
2347165, 2348/65, 2349/65,
2350/65, 2351/65, 2352/65,
2353/65, 2354/65, 2355/65,
2356/65, 2357/65, 2358/65,
2359/65, 2360/65, 2361/65,
2362/65, 2363/65, 2364/65,
2365/65, 2366/65, 2367/65,
2368/65, 2369/65, 2370/65,
2371/65,  2372/65, 2373/65,

13-34-
04




2932

RIST93, fEATe Uen, 21 S, 2025 /31 U3, 1947

2374165,  2375/65, 2376/65,
2377165,  2378/65, 2379/65,
2380/65, 2381/65, 2382/65,
2383/65, 2384/65, 2385/65,
2386/65, 2387/65, 2388/65,
2389/65, 2390/65, 2391/65,
2392/65, 2393/65, 2394/65,
2395/65, 2396/65, 2397/65,
2398/65, 2399/65, 2400/65,

2401/65, 2402/65, 66,
2410/2240/67,  2420/2240/67,
2430/2240/67,  2403/2240/67,
2404/2240/67,  2405/2240/67,
2406/2240/67,  2407/2240/67,
2408/2240/67,  2409/2240/67,
2411/2240/67,  2412/2240/67,
2413/2240/67,  2414/2240/67,
2415/2240/67,  2416/2240/67,
2417/2240/67,  2418/2240/67,
2419/2240/67,  2421/2240/67,
2422/2240/67,  2423/2240/67,
2424/2240/67,  2425/2240/67,
2426/2240/67,  2427/2240/67,
2428/2240/67,  2429/2240/67,
2431/2240/67,  2432/2240/67,
2433/2240/67,  2434/2240/67,
2435/2240/67,  2436/2240/67,
2437/2240/67,
2902/2438/2240/67,
2903/2438/2240/67,
2904/2438/2240/67,
2440/2241/67,  2450/2241/67,
2460/2241/67,  2470/2241/67,
2439/2241/67,  2441/2241/67,
24422241167,  2443/2241/67,
2444/2241/67,  2445/2241/67,
2446/2241/67,  2447/2241/67,
2448/2241/67,  2449/2241/67,
2451/2241/67,  2452/2241/67,
2453/2241/67,  2454/2241/67,
2455/2241/67,  2456/2241/67,
245712241167,  2458/2241/67,
2459/2241/67,  2461/2241/67,
2462/2241/67,  2463/2241/67,
2464/2241/67,  2465/2241/67,
2466/2241/67,  2467/2241/67,
2468/2241/67,  2469/2241/67,
2471/2241/67,  2472/2241/67,
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68, 2900/69, 2901/69, 70,
2473/71, 247471, 2475/72,
2476/72, 73, 2905/2477/74,
2906/2477/74, 2478/74,
247974, 2480/74, 2481/74,
2482/74, 2483/74, 2484/74,
2485/74, 2486/74, 2487/74,
2488/74, 2489/74, 2490/74,
249174, 2492/74, 2493/74,
2494/74, 2495/74, 2496/74,
2497/74, 2498/74, 2499/74,
2500/74, 2501/74, 2502/74,
2503/74, 2504/74, 2505/74,
2506/74, 2507/75, 2508/75,
2509/75, 2510/75, 2511/75,
2512/75, 2513/76, 2514/76,
2515/76, 2516/76, 2517/76,
2518/76, 2519/76, 2520/76,
2521/76, 2522/76, 2523/76,
2524]76, 2525/76, 2526/76,
2527176, 2528/76, 2529/76,
2530/76, 2531/76, 2532/77,
2533/77, 2534177, 2535/77,
2536/77, 2537/77, 2538/77,
2539/77, 2540177, 2541/77,
254277, 254377, 2544/77,
2545/77, 254677, 2547177,
2548/77, 2549/77, 2550/77,
255177, 2552/77, 2553/77,
2554/77, 2555/77, 2556/77,
2557/77, 2558/77, 2559/77,
2560/77, 256177, 2562/77,
2563/77, 256477, 2565/77,
2566/77, 2567/77, 2568/77,
2569/77, 2570/77, 2571/77,
257277, 2573/77, 2574/77,
2575/77, 2576/77, 257777,
2578/77, 2579/77, 2580/77,
2581/77, 2582/77, 2583/77,
2584/77, 2585/77, 2586/77,
2587/77, 258877, 2589/77,
2590/77, 259177, 2592/77,
2593/77, 2594/77, 2595/77,
2596/77

Total Khasra No.s: 363
Saalam :55, Batta: 308
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Adie, dedial ordi, e ®irer (fRovo) & SISl aREM & A §adldl qof BRTold HATel
B IR

8 Iefed e g3 ydg Rig g3 STe, aril HeTdl Adie, dedld ordal J Jgred gl
TIA-93 ToIRT & & S 918 I HAR 3 UA RiE 3 o1as, il A8l Adie, dgurd
Sdl Sife 99 1992 (U@l 33 auf) | STUdT /JAYST 8 | HeTel Aalie, dedia sral § qff I
T TSt 21 S9fely oudr / HYET IS $AR g3 TEY RiE g3 olew, aRi "7ETd Adle, dedid
STHal B IR Bl gDl APha—Io—@dy] d8d 31 dolad g g3 g9 Rig g3 3w <ol
far < |

3d: 39 XIOIUA $¥ABR /YAl HAR! SAThT 8ol §RI WA R¥AGRI 9 37H ST Bl
Jfaa fear omar & 6 aft ) afdd & SWied saaral IR IR /Yo 8 a1 98 feAis
27—06—2025 Pl AT SHA Yd AQTeAd Boll H IATATT AT Fhlelcde BIIR ATHR U Bb T DR
Al & | IR QR RISl HAR JF FAE A8 $ G GHST SR IHD! SII&Te bl gidblal
R APHE—IA—TaN] ATAR PR QAT WM qAT a6 FF1e el by SoR Plidel TR T
BRI | URAfIY Uean] godl Acilc dI aRR IO JAWeRd Held Adlc H M aMa =g uivd
BId | GARIT 13T |

31TS1 el 27—05—2025 BT BHAR EXIER T HIER 37aTeld I SR §aTT |

AER | BIETR / —
dgdicieR Ud 98e qdredl feda 2oft,
SFat, fSterr s, (fRowo)

g JTETAd RIS deNiIelaR UG \ergd garedr, fga soft, s,
St ®iTST (fRov0)

qo o 01,/ NT/MISC/2025 ARG TIIRT : 18—02—2025 AR Rl : 27—06—2025
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2 GR< B/AR Y3 W T YA oeHqU T, Il HET Blew, dediled ofadi, forel
HiTsT (fBovo) et |

ERIE

SATH ST1dT

(N

v —— R Ahha—Ia—9aR] A9 SIid FIedvr S 43 "ire Y3 Hadr, ardl #9871 wrew,
dedId orai, e wiRreT (fRowo) . Tt |

3T ——

R HPRE—S—GaR] ffF e ofeqor < Yo 9IS Y3 {11, aril HeTel $Ies,
aedre Sraai, Rt wiver ([Rovo) @& SISt aRA™ & A bl Gol BT ATl HR N |

5 GR= FAR Y3 W Sl YF WeHU &1, IR HEld Plet, dedid Sadl - Jgrerd
Bl H URA—UF YOIRT © fb S Qa1 d&qU I YF "nTs A [adl, aRil HEld B,
Jeid orar Siifes af 1970 (User 60 auf) W TUAT /[HYET ¥ | HETA dlew, dedld oradl §
ATHII A 9D AM &Sl © | SAMIY AT/ TAYET @80T S g3 bRt Y3 Haepr, ardl
HETeT BIgw, dedld oddl bl dRI ®I g<idblel Ahha—Io—@a] g8 1 PRI HAR, JR<
BAR, faU HAR, AT HAR G T AT qdl YA $N & 9T aRER () 91T g A G5 4
ST 1T Tl e IRT I8 93 Feq0T ST A1 SRIER () 9RT Gof [hal 1 |

3d: 39 XIOUA S¥ABR /YAl GG SAThl 8Ol gRT WA RIAGRI g 379 ST Dl
Jfaa fear smar § & afe o afdd o SWRied saTd IR SoR /RIS & df 98 fai®
27—06—2025 DI AT AW U4 IMQTAd Eoll # TSI AT IhTela BIUIR 3MHR AYAT b AT IR
AHdl © | IYRA QNR dAeHY I Y "rTs YA [Fabl, IR HEld BIete bl Jd HSIT SIaR
ISP TRIGIE D TBIA IR ADha—Ia—Ta] AR B &A1 S qr 9rq e o
P SoR PIfdel TR 7 BT | Ulifeld TSINI Eodbl WU HI SRR o4 Wl HeTd dlee |
3 TS B UNT 814 | gATT T |

31TST f&ieh 27—05—2025 I TAR BXWIER T HBX AcTerd I SN 83T |

ATER | EIETRT / —
Y dedicieR 9gd adredl feda 2of,
Std, Tt sire, (f2ovo)

9 I7cTed Herd geredl M 2ofl, dedia givsdl, ftem wivsr (Rovo)
& 0 : 12 /CIT /2025 arR Ul : 26—06—2025

ST ART <l A M AT, FaR T quArern, STeER 9 dgdrd givsdl, e
BTl (fBoY0) |

STH ST dAT
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IAAT GHEH——TH GO |

orfefar st W1 qdl g1 RIRE St FarRil T oA, STeER 9 dedila g,
e @iTer (fRoWo) =1 ¥ SuRerd Bx WRiH—ud 9M ol U fhar & fb dear g9
ITRITST & Tod HETA qUATeT, dediel Gl & IfWerd H e ¥ IqHI M FHar <4l g
B AT § 4k IR F18 9 IRAR IR FTdhel H IAST A AT <41 T 7, SAld SADT Fal
A 2| ST AN A B M & HROT YRR Bl fegdmdl w1 AT AT TS T B | ek
ST @1 Mg ® f Swiad aftfd wee & Iod Adfferm # I9@T 9M HRT <@ SueH
ST PRt <41 g5l b SRy |

31d: FAARIRYT BT FAalg o dolRAT §IA8R g AT JA&I §RT Ji&d fbar omar & &
39 AW ORI & Y H Bl UPR &1 SoR/UAR 8 d a8 fAid 26—06—2025 B
AT AT qHhIeTa- UL BIAR MU YaRISl Gof Pral Fhdl 8| b SW Dls W IoR /
TORTST SN ARG A BT @ uifeiar #R7 <) gl jRM ordt, Fard i JuereT, STeER @
dedler givsdl, [T wiTsT (f30%0) &1 A4 ISR USaR I ITST & MoRd JeTd qu-Tel &
RIS e # ART <l UM el <dl &5 R & AT Uik HR fad SIRiT |

31TST &I 25—05—2025 DT WX BRIER g HIBR IJaTeld H ST §aTT |

AER | AR / —
AEIS AR word Srofl,
dedle givsar, it swireT (fRo Yo) |

9 IgTod AEd FaEdt fgag vl Ud dRIGRN qUSIUaR, Tedle SR,
St wireT (fRowo)

HPEAT 0

Smt. Niharika d/o Naresh Gurung, r/o Tika Chatehar, P.O. Yol Cantt. Tehsil Dharamshala,
District Kangra (H.P.).

ERIR|

SATH ST1dT

fawa ——uref—u5 o gRT 13(3) feArae wawr ushiawor srfaif e, 1969.

Smt. Niharika d/o Naresh Gurung, r/o Tika Chatehar, P.O. Yol Cantt. Tehsil Dharamshala,
District Kangra (H.P.). 1 S 3&Taid # WeHI—u3 |f3d gaedT SRR f&ar 8 fb Ida! Mother
Pinki w/o Naresh Gurung &T =1 f3Hid 17—09—2008 HI T3M & U] UHO W0 &L / U
Gargd H O /9] Uoligd 9 1 I 39 Uoligd fhd M & ofey il o | 39 Aifew @
ERT/ S AR & §RT GAK AT DI T FHud SRl o giod fear i © 6 afe
Bl @1 N SWRIEd Pinki @& W1/ 9 Uoligd 6 99 aR ®Ig ok /Ud-TSl 81 dl 98 g9
JeTad H fadld 23—06—2025 BT IMTATT IT IDhIeId- BIFORR BIB TAT TARTST U HR Al &
3N JATde® TUI—ux ST /qg ey usiigd B S 9 feer uiikd &R 3y SR |
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3TTST fa=Tid 02—06—2025 BT A AR AR AQTAAd RT SN fhaT T3 |

SR | FeIRT / —
BRIPBR] TUSTIEHNI,
gHeITe, foTel st (fRovo) |

9 ST ed wHEal fgda Soft, deile S, Rter it ([Rovo)

ATe] XM gga A1 A XM, Td PHeaxle, Tediel doire, f57ef sirst (fBovo) |

ERIE

3MH ST UTH Ud dheexid |

fIwg ——orel—ua SR gRT 13(3) ST UG Hg USHHRUT AAFEE, 1969 & Irid gog /ST
USRI dN |

qre] XM GYF A IMAT M, MG Haxid, dgdidd Soired, [l birsT (f2owo) 7 Ud
JAIEA—UH HY TUT—UF $H I b AT [T © b IFBT o &1 05—03—1950 & U
AT BasTel H T o, Siifes AR demad & Rare # uolidd 7 7 |

3d: 9 SR & ATIH ¥ HIHURYT Si=al 9 adg Afdadl & gfaa fear sirar 2 6
JFT TONdRUT & gof dR aN bl T fdd &I drs ot smufRy 81 a1 98 e 24—07—2025 AT
SHH Jd BN & el ST a1 qahletd SURIT B U JTART Tof H FHT & |
SHS UTAT Bl W UaRTSl Blidel AR T8l BN 9T daT—93 R FIHgaR SRiars! FHe

H offg e |

31TST T 04—06—2025 BT A BLAER T AIER AQTA §RT SR 1T |

AER | FATEIRT / —
TERId aHedl fadrg sroft,
qedre aorre, Rt wivrsT (fRovo) |

9 I1gTold Aed gaEdt fgag Aoft 19 e dediideR, SU—dgdid dled,

St @ivrer (fRowo)
e o : fehes e - GISGCIENIIE
23 / RNTK/2025 Y gl 26—06—2025

IRART HAR YA g@ed, MO #Agla e, AT OFTd, SU-—dgdid diedl, el
PHITeT, 20 To |
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3 ST

I : A ORI v 3MdeT U |

g SRR HAR 7 5 AQTAd H AU A ORI IR URA-UF A1 § Fifd Iora
Rere AgTd ST T GAR 91 © | 9did a9 Refe # R AR Tof 2| 39 I it
9 gdR HYd YA SHERT 9y 2022—23 HEA ST, JARR Hle, URAR Thal I Uld, sfowar
T 7T el BT g |

31 S IAER & ARIH ¥ AIARIRY BT IO 33deR | qfad far S & f& e
AR I IRART FAR JF JOed (B S aR Al BT P Bl MURT 81 A 98 J4TeAdT AT
JHTATT JLTERIER]T Bl ATAd H (&P 26—06—2025 DI MMHR TUAT YaRTSl Gol bRal Dl o |
BINR T 37 &I YR H UHRBI BRI AT H dlg SIIbR A1 GO & ATQe UIRT B &
SIRAT | $9& SURT PIs YaRTSl 7 AT SR |

o1 fedi 23—05—2025 DT SRR T A 59 3STad I NI fhar T3 |

AER | FAEIRT / —
IEIe FHEdl fgdg Joff vd 9 dedieeR,

IU—dgdId dleal, e et (;Rowo) |

g IETAT WIS FATEdl fgdid Ao U9 919 TENIeeR, SU—agNid b,

St @ivrer (fRowo)
gt <o febe Hepedr - RINECECKIIE
24 / RNTK/2025 A Nl 26—06—2025

Afge} RAE g3 Sd XM, Maril A8Td dhalige, Iu—dgdldd biedl, fSTar SirsT, 20 Uo |

SATH ST1dT

I M gOKN B e UH |

g #fger fHE 9 9 oQreld # ofU AW oWl aR URMA-UF QA § @i e
RPpTrs T2l Pholles H Afe<X ol & | Safd aqd Rafe # Afg<y Rig < 2] 59 aN Uil o
JAR AT T SHIEI 9 2020—21 HETA HeASS, IMUR HTs, BlehAT AN A Heolel dl 2 |

3d: 3H STAER & ARIH A HIARU HI IoIRAT STAER W gfaa fHar oar g &
Afger I A} Rig 5y 91 IR Ife &y &1 ®is omuRy 8 a1 98 ITelad AT ddbretad
JETERAEN) BT 3eTold | 3 26—06—2025 BT MDY YT VRIS ol HRal Fhdl 8 | BIoR
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M @1 GRA H YhaRWh] BRIATE! 3 H ol Sff B A1 GOl & Qe IR &R & SIRIAT |
$9D SURT PIg YaRTol 4 GAT SIRATT |

ST R 23—05—2025 BT BWIER T HIER X 3qleld A SR BT T

e | IR / —
eI FHEdl fgdg gl ug 9rae dgdieaeR,

SU—d8dId dlear, e sirer (Rovo) |

¥ I7cTad e Tarsdl wM Aol dedia gftew, e sirer (o vo)
®d 50 : 11 /C/T /2025 TIRIT UefY : 26—06—2025

S AT <A1 g1 Bief, AR T FRETe, SdER e, Jehd givedl, Riear wiTsT
(fRo wo) |

STH STAdAT

IAAT GHEH——TH GO |

grfefar sl <H1 <l g diel, Marl Mg REe], SIEHeR /e, dedid give, el
Pl (20 90) 7 W IuRerd Bax UfAI—ua A §OR WA fBa1 § & uear ga & &
IORG Helel -REel, dedld Goedl & 3ffielkg H el ¥ SHdT A9 SIHdl Yo <dl Tof 8l
TIT & TEfdh R IS g IRIR IR Thal H SHHT A A I qof 8, Sl SABT T8
qM 2| ST AN A B M & HROT YR Bl fegdwdi o1 AMAT BT TS T © | ek
iR &1 e ® f Swiadafia weTd @ Iora Sifeg # SHHT AW T Q) UM AT
<4l ol fHar SR |

31 FAATEIRYT $I GAdTs vg dolRY STABR d J&i Y6l gRT Jd fhar Siar & &
T AW HRN & G # B ISR & IoR/UAR B d a8 fAid 26-06—2025 B
IATATT IT IPhTAd- U BIBY ITAT TRTS] Gol Pxadl Ahdl | SHAD SWI s ol
IR/ YERTST SN FHId 9 BN QAT TR &1 A9 AT <dl YT die], Faril Mg =RErer,
STHER ordt, Teviial Gisdl, Rar wiRrer (f2o W0) &1 A1 I1oid UedR I 4T & Ioid JeTel
TRECT & IoiRd el § 9T <4 SUH AT XM <dl T R & MY UIRd R e
STRIT |

31TST &I 25—05—2025 DI WX FRIER g HIBR JaTeld A ST §aTT |

ATER | AR / —
TETIh FHTET, YUH S,
dedle givsal, Rt swireT (fRo Uo) |
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9 3T FEd FaTEdr g i, agdiar gftsal, forer aiTer (Bo vo)

o w0 : 10/C/ T /2025 IRIg UefY : 26—06—2025

FITeT (fB0 o) |

SATH ST1dT

AT JHEAT——TH GO |

fS1er @irer (fRo Uo) <1 ¥ad SUReId B} URAT—US M §o%il Wd fhar & b uear o
feu & <o e feu e, ddia givsar & ifieRg H Terdl ¥ SHdT A9 AT guar <l
TSl B AT § Safh MR dle, Whel TAV—U3 9 URIR IR Add § GG 9 AT <df
TSl B, Slifds DT Al ¥ & | QI AT A1 8 S & HROT WA T fIawai bl AT
FHRAT IS e © | 37 U1 &1 38 & b SWIaqaivid #eTd @& ol 0ol § IHDBI A1
AT <l SUAH GEAT <dl & (a1 S |

31 FAATIRYT $I GAdTs oG doiRY SIBR d F&i J6l gRT Jd fhar Sian & &
39 AW ORI & Y H Bl UPR @1 SoR/UdR B d a8 e 26-06—2025 B
IJATATT IT IPhTAd- U BIBY ITAT TRTS] Gof dxal Ahdl | SHAD SWI dis A
IR/ QERTST O |ARIT A BRI AT Wiishar gaar <dl g2l Sffar jm, fHarfl e feu gge,
STHER YR, Teddd Givsdl, {7 HivTsT (fBo Wo) &AM oRd UedR I U & RIoRd JaTed
feu ggen & JIoRg W H GATT <4l SUAH GUAT <dl GOl PRA B QY UIRG R QY
SR |

31TST fa=ids 25—05—2025 BT A BEAER g AIER fQTAAd H SIRI B3l |

AR | FAEIRT / —
TETIH FHTET, YH S,
dedle givsal, Rt wirsT (fRo Uo) |

9 T e qarEdt fgda Soft, wsin, e wiret (Ro wo)

qehed] qhrd g Bger <o : 17P/2025 ARG UM : 27—06—2025

1. @ <t g2 ar kW, 9l wete wire, Aol RigRdarer, Su—dsdla #sier, [57el
BT, faree yawr RN

ERIR

STH ST dAT

1. fOfr I= g3 e M, 2. < A9 I [l T, 3. A FAR G "R T,
4. e BAR YA HeR T, 5. AWl i) AR Gl HER T, 6. A JRET YA HER T,
7. s ArfaE <Y fagar #e @<, 8. WOld HAR GF Y& 9 UM HH T, 9. siAdT e
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ARl YA Y M SUAM HH dws, 10. Al RERT <@ fdgdr Y& M SuAE HH - T,
11, ST HFAR G PRAR T8, 12. I FAR Y BRAR o<, 13. A AT <dl fdegrar srar
I%, 14. 98T o< SUAM fBAId 9= JF a0 I, 15, WO HAR Y AT BHT <],
16. GOl HARI YA ST HHAT <dl, 17. YA HAR Y TRelld o<, 18. SMHAT SHITwT <dl
faerar TRelrPa=, 19. gl < SUAM el ds YF B M, 20. S GRT <Al fawar verd
g, 21. 300 Wi YF a9 @, 22. R@Em @@ g k99 @, 23, WF g9 YE A9 9w,
24. S WOl <d) fagar va9 @ws, 25, AW AT <dl °gd AT sl @ odl, 26, s
U <dl YA HAER e, 27. SMHAl UM <l fdgdT #Ee} oTel, 28, Al HAR YF BH G,
29. Sl AT <Al YAT PH s, 30. g da YA fCU 31. sl BRI <dl g fev
32. Sl |nT <4 AT fevy, 33, %ﬁﬂ‘cﬁﬁwé‘cﬁg—aﬂmm gered ' g g @<, 35. o
AR JFA Gl I, 36. WG SUAM UG I JA Hg, 37. [ @ g Gowl M,
38. THOSI0N0THO ffieS, TR TRIGTERTOT ard) WeTe i, Hio RIERaTe, SU—dediel wE,
3Tl BivTsT, f2ovo |

fawa:— fRodo 1o AR, 1954 BT SR GRT 123 @ 3= A Wac F0 03, W 0 11
qr 16, WERT {1 09, YHAT TATGTAT 00—29—13 TFCO, STHIE! aY 2021—22 AT HETS
g, A HeRdrer, Iu—dgdld w7, RSfar divTer, fBovo & 4 fawre =g
T |

gTfaT Wae Fo 03, Wl H0 11 o 16, WART fH<T 09, Yebal TTaTEl 00—29—13 B0,
SIS 9Y 2021—22 ITHIT HeTd kS, Aol RBRATdl, Su—dgdiel #eivl &1 <rar i o™
AT TR PR @ B, Rrad Ho gfardnmoil & AEReT e § G99 arid T 8 97 I8 §
S JHH H G O H Hie’ & G Bl e[ H @ gy Al Ufdareien el ge1ikar
JOYS TR gRT gfad fhar oar € f6 9 Sad gded & RA g redd A IaTela
AR UM 27—06—2025 T UTd: 11.00 doi BIFGR I&Teld BIdHR URAl GHEAT B | IR—BIORT Bl
RA 9 UHRHI BRI A H oflg SR AT 3Tee 9IRT R AU SRAT 9 a1 aRrg ueit
fedl AT JpR BT ISR AT TARTSl bR | BT |

31TST &1 26—05—2025 DI WX FHIER g HIBR IaTeld A ST §aTT |

AER | FAEIRT / —
FERIS FHTEdl fgdg Siof,
w2hr, Rt st (Ro Wo) |

9 JTETad ed |HrEal fgara soft, Fsfior, Rvem wirsT (Ro wo)

qHed] qhArd g B9ar <o : 16P/2025 ARRT Ul : 27—06—2025

1. IS8 GAR g <@l M, 2. sl SR <d) gl kal jM, 3. Faal <4l gE jar I,
4. ST AT <41 gAT IAT IM, 5. s A <4l fderaT Iar I9 9T /el adrs, Aol RYgRareT,
Su—dgurel 73T, T wivTer, fRarad gy © T |

SATH ST-d
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1. gUf T gF Soh! WM, 2. A TV gF el WM, 3. AW USRI YA Sl M,
4. SIS g% g3 Sl ¥, 5. sl g1 <dl fagar Jedl W R gfaareiTor gl Jeld

TS, Uil RIgRaraT, Su—dgdral Jshvr, fSTerr wireT, 2070 |

fawr— f2odo —Tora IfITH, 1954 H SR URT 123 & Fid YA Wae o 40, WA 50
145 TT 146, TAT BT 05, IHAT TRTAT 00—29—42 TF0, THIEI qY 2021—22 TR
HEld qdls, Hiell RBRarar, Iu—dsdrd deiior, fSrar sirer, fZovo & 4@ fawre 2g
rfAT—u7 |

oriofT Wae Fo 03, WA 0 40, WM H0 145 AT 146, WERT <l 05, Yl ATGTa!
00—29—42 BIC0, SMHIE=I aY 2021—22 TR Held Frs, Al RIERATe, Su—dsdiiadl Heivl &
9 B UTIB © Sl IR H G o H Aie’ & g @l & H ad gy |l gfraraTor
DI IOIRIT STUH 3¥ABR gRT Gord fbar S1ar 2 b 7 S gobedr &1 URdl 2 srTera ar
geplela dRIE ULl 27—06—2025 I UId: 11.00 dof BIGR AGTeAd BIBY URAl HbedAT & |
IR—BINN & TR H UHIRGT BRIATET 3 H A5 PR AT 3 UTRT R AT SIRAT 9
e ARG U= BT o JhR BT IR AT TR WIDHR 7 811 |

31TST &I 26—05—2025 DI WX BLIER g HIBR Iareld A ST §aTT |

AER | FAEIRT / —
e AR faga o,
weiio7, fS7erm wirer (770 o) |

9 T Herd qarEdt fgda Soft, wsin, e wiret (Ro wo)

qehed] Thurd g fBAeT =0 : 04P/2023 ARG UM : 27—06—2025

1. g1 <41 fgar S99 9w, IR 9eTd didl, dioll RIgRarer, Su—dsdid asiior, e
BT, AT Uy -y |

ERIE

STH ST dAT

1. "M g g3 <49, 2. e g gF sree e, 3. A 9 AR uen ’fd
FAR, 4. THOSI0FI0U0 foffics diaiig URATSH, 5. ST HAR G Hieil M, 6. ST AT qdl
fagar g1 =g, 7. Al ¥ gF U9 8, 8. Wed ofal 93 <9, 9. famd 48 g3 I 10. 3f6id
e g3 <™, 11. sl Pleredr <d fdgar <™, 12, Bl M Y AveN, 13. GRm HAR IA
I TR, 14. I AR I T FAR, 15. Folld FAR J3 <9 HAR, 16. AT AT <l
T §RY BAR, 17. ST GRS <dl fAyar 9w @AR, 18, faNw T UF APE oAl
19. TN = Y A AT, 20. MBI T< YF AE AT, 21, ARAT <4l GAI WA A1,
22. IHAT < GA A AT, 23. FHAT <d A RE AT, 24, FRU <El GA A AT,
25. RERT <41 fwar e &1, 26, AeA AT YF g, 27. WAl <dl YA Ag, 28. NI M YH
g, 29. UM dwa IUAM UBdlle g Y Twg, 30. UHISI HAR YA UBIRT I, 31. TR~
U3 XM, 32. A TE Y X9, 33, FAT M Y 9, 34, A e gFA 0, FHR YfdareTor
Il #ETel !, HIGT RIgRdTell, Su—dediiel #sivl, fSTerr Sivrer, f2ovo |
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faw.—f2od0 —oa AfRIEH, 1954 BT SR ORI 123 & F=FId YA Wac w0 38, 39, 41, WA
w0 65 TT 72, 74, WERT < 123, IHAT ART! (Gl b U WIATSI) 05—95—85 T,

STHTI=T 9 2021—22 dTRIT ATl dld!, Aol RIgRaTel, Su—dgdiel gsior, o1 ®iTsT,
fRodo & H 9o (TH1 @raTeTd & A [a9Ter) B urie—ud |

e @Wae o 38, 39, 41, WM H0 65 T 72, 74, WIT <l 123, IHaT ARIET (HA
RHET IF EIATOId) 05—95—85 B840, ST dY¥ 2021—22 J1d] HEldl dldl, Aol RIgRarar,
Sy—dgsirel 7SO &1 <a1 Y dHdm g (M1 @A &1 §gad fare) SRR R 4@ ¢,
ST @B UfEETo & \AERTT qe ¥ G99 a9 8 U7 %8 & sy deed 3 g
H Al & RIgT=T Bl &9 H Id 8Y T URTare o Bl $XWER §RT o [ Sram g b o
I&T HEAT DI IRl B IAATATT IT Tblelad dRIG U 27—06—2025 DI UIT: 11.00 dol BIOR
IETAT BIdR IRl HHEAT BN | IR—BIORT B YA H YhaRbl HRIATE] 3 H oAlg SR AR
Qe UIRA R QY SIRAT 9 918 IR Ul BT W UdR &1 IR AT TRl WIHR T 817 |
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In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Roshan Lal s/o Sh. Heera Lal, r/o Village Chachoga, P.O. & Tehsil Manali, Distt. Kullu
(H.P.).

2. Bresti d/o Sh. Shiv Chand, r/o Village Shilla, P.O. Shilla, Tehsil & Distt. Kullu a/p
Village Chachoga, P.O. and Tehsil Manali, Distt. Kullu (H.P.).

Versus
General Public
Subject.—Notice under Special Marriage Act.

Roshan Lal /o Sh. Heera Lal, r/o Village Chachoga, P.O. & Tehsil Manali, Distt. Kullu
(H.P.) and Ms. Bresti d/o Sh. Shiv Chand, r/o Village Shilla, P.O. Shilla, Tehsil & Distt. Kullu alp
Village Chachoga, P.O. and Tehsil Mandli, Distt. Kullu (H.P.) have filed an application alongwith
affidavits in the court of the undersigned stating therein that they have solemnized their marriage
on 13-10-2013 and requested to register the same under Special Marriage Act before taking further
action in the said application, objections from the general public are invited for the registrations of
this marriage through this notice, that if anyone has any objection regarding the registration of this
marriage under Special Marriage Registration Act, they can file their objection personally or in
writing before the court of the undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 2nd June, 2025.
Sd/-
Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).
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In the Court of Special Marriage Officer-cum-Sub-Divisional M agistrate, Manali,
District Kullu (H.P.)

1. Udhishter o Sh. Roop Chand, r/o Village & P.O. Burua, Tehsl Manali, Distt. Kullu
(H.P.).

2. Anjai d/o Sh. Ved Ram, r/o Village & P.O. Palchan, Tehsil Manali, Distt. Kullu (H.P.).

Versus
General Public
Subject.—Notice under Special Marriage Act.

Udhishter o Sh. Roop Chand, r/o Village & P.O. Burua, Tehsil Manali, Distt. Kullu
(H.P.) and Ms. Anjdi d/o Sh. Ved Ram, r/o Village & P.O. Palchan, Tehsil Manali, Distt. Kullu
(H.P.) have filed an application alongwith the affidavits in the court of the undersigned stating
therein that they have solemnized their marriage on 02-06-2025 and requested to registered the
same under Special Marriage Act before taking further action in the said application, objection
from the general public are invited for the registration of this marriage through this notice, that if
anyone has any objection regarding the registration of this marriage under Specia Marriage
Registration Act, they can file their objection personally or in writing before the court of the
undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 4th June, 2025.
Sd/-
Sedl. (RAMAN KUMAR SHARMA),

Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional M agistrate, Manali,
District Kullu (H.P.)

1. Naresh Kumar /o Sh. Jeet Ram, r/o Village Kothi, P.O. Palchan, Tehsil Manali, Distt.
Kullu (H.P.).

2. Anjai Singh d/o Sh. Ramphool Singh, r/o V.P.O. Salimsar Mgjra, Tehsil Sonipat, Distt.
Sonipat (Haryana).

Versus
General Public

Subject.—Notice under Special Marriage Act

Naresh Kumar /o Sh. Jeet Ram, r/o Village Kothi, P.O. Palchan, Tehsil Manali, Distt.
Kullu (H.P.) and Anjali Singh d/o Sh. Ramphool Singh, r/o V.P.O. Salimsar Majra, Tehsil Sonipat,
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Distt. Sonipat (Haryana) have filed an application alongwith affidavits in the court of the
undersigned stating therein that they have solemnized their marriage on 02-06-2025 and requested
to register the same under Special Marriage Act before taking further action in the said application,
objections from the general public are invited for the registration of this marriage through this
notice, that if anyone has any objection regarding the registration of this marriage under Special
Marriage Registration Act, they can file their objections personally or in writing before the court of
the undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 4th June, 2025.

Sd/-

Sedl. (RAMAN KUMAR SHARMA),
Marriage Officer-cum-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional M agistrate, Manali,
District Kullu (H.P.)

1. Sumeet Thakur g0 Sh. Uttam Chand, r/o V.P.O. Palchan, Tehsil Manali, Distt. Kullu
(H.P.).

2. Aarti Thkuur d/o Sh. Hotam Ram, r/o V.P.O. Old Mandi, Tehsil Mandli, Distt. Kullu
(H.P.).

Versus
General Public
Subject.—Notice under Special Marriage Act

Sumeet Thakur s/o Sh. Uttam Chand, r/o V.P.O. Palchan, Tehsil Manali, Distt. Kullu (H.P.)
and Ms. Aarti Thakur d/o Sh. Hotam Ram, r/o V.P.O. Old Manali, Tehsil Manali, Distt. Kullu
(H.P.) have filed an application alongwith affidavits in the court of the undersigned stating therein
that they have solemnized their marriage on 25-04-2025 and requested to register the same under
Special Marriage Act before taking further action in the said application, objections from the
general public are invited for the registration of this marriage through this notice, that if anyone has
any objection regarding the registration of this marriage under Special Marriage Registration Act,
they can file their objections personally or in writing before the court of the undersigned within 30
days from the publication of this notice.

Issued under my hand and seal of the court today on 31st May, 2025.

Sd/-

Sedl. (RAMAN KUMAR SHARMA),
Marriage Officer-cum-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).
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In the Court of Special Marriage Officer-cum-Sub-Divisional M agistrate,
Manali, District Kullu (H.P.)

1. Sh. Gaurav Dogra s’o Hakam Singh, r/o Village Bari, P.O. Patlikuhal, Tehsil Manali,
Distt. Kullu (H.P.).

2. Sneha Chauhan d/o Sh. Narender, r/o Village Jaterh, P.O. Katrain, Tehsil & Distt.
Kullu (H.P.).

Versus

General Public

Subject.—Notice under Special Marriage Act.
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Sh. Gaurav Dogra s/o Hakam Singh, r/o Village Bari, P.O. Patlikuhal, Tehsil Manali, Distt.
Kullu (H.P.) and Sneha Chauhan d/o Sh. Narender, r/o Village Jaterh, P.O. Katrain, Tehsil & Distt.
Kullu (H.P.) have filed an application along with the affidavits in the court of the undersigned
stating therein that they have solemnized their marriage on 12-05-2025 and requested to registered
the same, before taking further action in the said application, objection from the general public are
invited for the registration of this marriage through this notice, that if anyone has any objection
regarding the registration of this marriage under Special Marriage Registration Act, they can file
their objection personally or in writing before the court of the undersigned within 30 days from the
publication of this notice.

Issued under my hand and seal of the court today on 22nd May, 2025.

Seal. Sd/-
Soecial Marriage Officer-cum-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).

In the Court of Sh. Nishant Kumar, HAS, Marriage Officer-cum-Sub-Divisional M agistrate,
Kullu, District Kullu (H.P.)

1. Deepak Sharma s/o Sh. Sushil Sharma, r/o 6110/11, Machhi Mohalla, Sadar Bazar,
Ambala Cantt., Ambala, Haryana.

2. Poonam d/o Sh. Shiv Chand, r/o Ward No. 4, Math Colony, Upper Sultanpur, P.O.
Dhalpur, Tehsil and District Kullu (H.P.).

Versus
Genera Public

Subject.—Proclamation for the registration of marriage under section 16 of Special Marriage
Act, 1954.

Deepak Sharma and Poonam have filed an application alongwith affidavits in the court of
undersigned under section 16 of Special Marriage Act, 1954 that they have solemnized their
marriage on 11-11-2024 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the genera public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 28-06-2025. The objection received after 28-06-2025 will not be entertained and
marriage will be registered accordingly.

Issued today on 30-05-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).
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In the Court of Sh. Nishant Kumar, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Sh. Tenzin Chhozin so Sh. Namgial, r/o Village and Post Office Shirar, Tehsil and
District Kullu (HP)

2. Degpa Dinanath Khanolkar d/o Sh. Dinanath Khanolkar, r/o C-704, Gautam Building,
Rushvan, Kgjupada Hill, Borivali, East S.O., District Mumbai, Maharashtra.

Subject.—Proclamation for the registration of Marriage under section 16 of Specid
Marriage Act, 1954.

Tenzin Chhozin and Deepa Dinanath Khanolkar have filed an application alongwith
affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954 that they have
solemnized their marriage on 23-11-2024 and they are living as husband and wife since then,
hence their marriage may be registered under Act ibid.

Therefore, the genera public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 26-06-2025. The objection received after 26-06-2025 will not be entertained and
marriage will be registered accordingly.

Issued today on 27-05-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub Divisional Magistrate,
Kullu, District Kullu (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Kashyap Sanghani aged about 30 years o Sh. Arvindbhai J Sanghani, r/o 99
Khodiya Mandeer Falee, Nani Bhalsan, P.O. Bergja Bhalsan, District Jamnagar, Gujarat-361013.

2. Malvika Thakur aged about 29 years d/o Sh. M. S. Thakur, r/o Pine Villa, Below
HIMUDA Colony, Sector-06, Phase 3, New Shimla, Kasumpti, Shimla (H.P.)-171 009.

Versus

General Public
Subject.—Notice to intended Marriage u/s 5 of Special Marriage Act, 1954.

Sh. Kashyap Sanghani aged about 30 years s/o Sh. Arvindbhai J Sanghani, r/o 99 Khodiya
Mandeer Falee, Nani Bhalsan, P.O. Bergja Bhasan, District Jamnagar, Gujarat-361013 & Malvika
Thakur aged about 29 years d/o Sh. M. S. Thakur, r/o Pine Villa, Below HIMUDA Colony, Sector-
06, Phase 3, New Shimla, Kasumpti, Shimla (H.P.) have filed an application in the court of the
undersigned under section 5 of the Special Marriage Act, 1954 and have intended to get married
within 30 days from the date thereof.
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Therefore, the General Public is hereby informed through the notice that any person who
has any objection regarding this marriage, can file the objections personally or in writing before
this court on or before 04-07-2025, after that no objection will be entertained and marriage shal be
registered.

I ssued today on 3rd June, 2025 under my hand and seal of the court.
Sedl. Sd/-
Marriage Officer-cum-
Sub-Divisional Magistrate, Shimla (Rural),
Digtrict Shimla (H.P.).

In the Court of Sh. Dharmesh Kumar HAS, Sub-Divisional M agistrate, Rohru,
District Shimla, Himachal Pradesh
Case No. 01/2025

1. Niranjan /o Sh. Michher Sain r/o Village Manjwari, P.O. Rohal, Tehsil Chirgaon,
District Shimla, H.P.

2. Rama Khatri d/o La Bahadur Khatri, r/o Salyan, MC Bangard Kupinde, Ward No. 11,
District Salyan Provenance Karnali, Nepal. Applicants.

Versus
Genera Public ..Respondents.

Subject.—Registration of marriage under Special Marriage Act, 1954 (Central Act 43 of 1954).

Whereas the above named applicants have made an application of Special Marriage Act,
1954 (Central Act 43 of 1954) alongwith an affidavit stating therein that they have solemnized their
marriage on 23-04-2025 at Village Manjwari, PO Rohal, Tehsil Chirgaon, Distt. Shimla, H.P.

Now, therefore, objections are invited from the genera public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
deemed that their is no objection to the proposed registration of marriage and orders shall be passed
ex-parte for the registration of marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 2nd June of 2025.
Seal. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisiona Magistrate, Rohru,
District Shimla, (H.P.),

In the Court of Sh. Dharmesh Kumar, HAS, Sub Divisional Magistrate, Rohru,
District Shimla, Himachal Pradesh
Case No. 02/2025

1. Suresh g/o Sh. Bittu, r/o Village Andreothi, P.O. Kui, Tehsil Rohru, District Shimla, H.P.
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2. Vartika d/o Sh. Y ashwant, r/o Pekha-deudi, P.O. Larot, Tehsil Chirgaon, District Shimla,

H.P. Applicants.
Versus

General Public ..Respondents.

Subject.—Registration of marriage under Special Marriage Act, 1954 (Central Act 43 of 1954).

Whereas the above named applicants have made an application of Special Marriage Act,
1954 (Central Act 43 of 1954) alongwith an affidavit stating therein that they have solemnized their
marriage on 01-06-2025 at Durga Mandir Trust, Revoli Road, Shimla, Distt. Shimla, H.P.

Now, therefore, objections are invited from the genera public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
deemed that their is no objection to the proposed registration of marriage and orders shall be passed
ex-parte for the registration of marriage without affording any further opportunity of being heard.

I ssued under my hand and seal of the Court on this 5th June of 2025.

Seal. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisiona Magistrate, Rohru,

District Shimla, H.P.

In the Court of Sh. Dharmesh Kumar, HAS, Sub Divisional Magistrate, Rohru,
District Shimla, Himachal Pradesh

1. Rohan Thakur s/o Sh. Bhag Singh, r/o Village & P.O. Lowerkoti, Tehsil Rohru, District
Shimla, H.P.

2. Hemantika d/o Sh. Vikram Chauhan, r/o Bhatwari, P.O. Kaloti, Sub-Tehsil Jangla,
District Shimla, H.P. Applicants.

Versus
General Public ..Respondents.

Subject.—Registration of marriage under Registration of Mariages Act, 1996.

Whereas the above named applicants have made an application of marriage under HP
Registration of Mariages Act, 1996 alongwith an affidavit stating therein that they have solemnized
their marriage on 22-10-2023 at Harsukh Resort Seema, Tehsil Rohru, Distt. Shimla, H.P. but this
marriage has not been entered in the records of the Gram Panchayat Lowerkoti, Dev. Block Rohru,
Distt. Shimla (H.P.) and wheres the applicants have prayed that necessary order for the registration
of their marriage.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
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deemed that their is no objection to the proposed registration of marriage and orders shall be passed
ex-parte for the registration of marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 5th June of 2025.

Sedl. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisiona Magistrate, Rohru,

District Shimla, H.P.

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional M agistrate,
District Shimla, Himachal Pradesh

In the matter of:

Baby s/o Sh. Mehar Singh, r/o Village Kiyarku, P.O. Dhadi Ghunsa, Tehsil Rohru, District
Shimla, H.P. Applicant.
Versus

Genera Public ..Respondent.

Subject.—Application Under Section 13(3) of the Birth & Death Registration Act 1969.

Whereas Sh. Baby s/o Sh. Mehar Singh, r/o Village Kiyarku, PO Dhadi Ghunsa, Tehsil
Rohru District Shimla, H.P. has filed an application aongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter Date of Birth
of his son Priyansh (17-02-2013) in the record of Birth Register, of Gram Panchayat Shekhal.

Now therefore objections are invited from the general public, that if anyone has any
objection regarding to enter the Date of Birth of (Priyansh) 17-02-2013 they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 5th June, 2025.

Sedl. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisiona Magistrate, Rohru,

District Shimla, H.P.

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional M agistr ate,
District Shimla, Himachal Pradesh
In the matter of:

Sh. Kishanu s/o Late Sh. Shoju, r/o Village & PO Gaonsari, Tehsil Chirgaon, District
Shimla, H.P. Applicant.
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Versus
Genera Public ..Respondent.

Subject.—Application Under Section 13(3) of the Birth & Death Registration Act, 1969.

Whereas Sh. Kishanu s/o Late Sh. Shoju, r/o Village & PO Gaonsari, Tehsil Chirgaon,
District Shimla, H.P. has filed an application alongwith the affidavit in the court of the undersigned
under section 13(3) of the Birth & Death Registration Act 1969, to enter Date of Death of his
mother Jindati (15-02-2003) in the record of Death Register, of Gram Panchayat Shekhal.

Now therefore objections are invited from the general public, that if anyone has any
objection regarding to enter the Date of Death of Jindati (15-02-2003) they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 5th June, 2025.

Seal. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisiona Magistrate, Rohru,

District Shimla, H.P.

In the Court of Sh. Dharmesh Kumar, HAS, Sub-Divisional Magistrate, Rohru,
District Shimla, Himachal Pradesh

In the Matter of:

Prashant Deshta s/o Sh. Devinder Singh Deshta, r/o Village Khangta, P.O. Tikkar, Tehsil
Tikkar, District Shimla, Himachal Pradesh Applicant.

Versus
Genera Public. ..Respondent.

Subject.—Proclamation regarding Change of Name.

Whereas Sh. Prashant Deshta S/o Sh. Devinder Singh Deshta has filed an application
alongwith the affidavit in the court of the undersigned for change of name of his minor son Ryan
Deshtato Mrityunjay Deshtain al records.

Now therefore objection are invited from the genera public, that if anyone has any
objection regarding change of name of Ryan Deshta to Mrityunjay Deshta they should appear
before the court of undersigned within 30 days from the publication of this notice, either personally
or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard and name will be
recorded accordingly.
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Issued under my hand and seal of the Court on this 3rd June, 2025.

Sedl. Sd/-
(DHARMESH KUMAR, HAS),

Sub-Divisional Magistrate, Rohru,

District Shimla, H.P.

In the Court of Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla, Himachal Pradesh
In the Matter of:

Smt. Rattan Dassi w/o Kishori Lal, r/o Village Mghali, P.O. Deothi, Tehsl Rampur
Bushahr, District Shimla, Himachal Pradesh Applicant.

Versus
Genera Public. ..Respondent.

Subject.—Proclamation regarding Correction of Name.

Whereas above named applicant has submitted an application for the correction of her name
from Chitu Devi to Ratan Dass in the records of the aadhar card and all other relevant documents
associated with the applicant.

Now therefore objections are invited from the genera public, that if anyone has any
objection regarding change of name of their name as Ratan Dassi w/o Kishori Lal in place of Chitu
Devi, they should appear before the undersigned on or before 03-07-2025, either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued under my hand and seal of the Court on this 2nd June, 2025.
Seal. Sd/-

Sub-Divisiona Magistrate,
Rampur Bushahr, District Shimla, H.P.

In the Court of Sub-Divisional Magistrate, Rampur Bushahr,
District Shimla, Himachal Pradesh

In the Matter of:

Smt. Doli Devi w/o Subhash Ranjha, r/o Village Sharan, P.O. Narain, Tehsil Rampur
Bushahr, District Shimla, Himachal Pradesh. Applicant.

Versus

General Public. ..Respondent.
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Subject.—Proclamation regarding Correction of Name.

Whereas above named applicant has submitted an application for the correction of her name
from Dolly Ranjha to Doli Devi in the records of the aadhar card and all other relevant documents
associated with the applicant.

Now therefore objections are invited from the general public, that if anyone has any
objection regarding change of name of their name as Doli Devi w/o Subhash Ranjha in place of
Doli Ranjha, they should appear before the undersigned on or before 03-07-2025, either personally
or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued under my hand and seal of the Court on this 2nd June, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla, H.P.

In the Court of Oshin Sharma, HPAS, Sub-Divisional M agistr ate,
Shimla Urban, District Shimla (H.P.)

1. Sh. Visha Dhiman aged about 31 years s/o Sh. Surender Paul Dhiman, r/o 33/2,
Saraswati Niwas, Lower Vikas Nagar, P.O. Kasumpati, Tehsil & District Shimla (H.P.).

2. Ms. Poonam aged about 29 years d/o Sh. Kalam Singh, r/o Krishna Cottage, Near
Railway Station, Shimla-171 004, Tehsil & District Shimla (H.P.).

Versus
General Public
Subject.—Registration of Marriage under Special Marriage Act, 1954.

Sh. Visha Dhiman aged about 31 years s/o Sh. Surender Paul Dhiman, r/o 33/2, Saraswati
Niwas, Lower Vikas Nagar, P.O. Kasumpati, Tehsil & District Shimla (H.P.) & Ms. Poonam aged
about 29 years d/o Sh. Kalam Singh, r/o Krishna Cottage, Near Railway Station, Shimla-171 004,
Tehsil & District Shimla (H.P.) have filed an application alongwith affidavit in the court of the
undersigned stating therein that they have solemnized their marriage on 05-06-2021 and are living
together as husband and wife since then, but the marriage has not been found entered in the records
of Gram Panchayat concerned/ M.C. Shimla, and the marriage be registered under the Specia
Marriage Act, 1954.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, they can file their objections
personally or in writing before the court of undersigned on or before 2nd July, 2025. After that no
objection shall be entertained and marriage will be registered accordingly.
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Issued under my hand and seal of the court today on 3rd June, 2025.

Seal. Sd/-
(OSHIN SHARMA, HPAS),

Soecial Marriage Officer-cum-Sub-Divisional Magistrate,

Shimla (Urban), District Shimla (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Kupvi, Distt. Shimla (H.P.)
In the matter of:

Sh. Bhagat Ram g/o Late Sh. Surat Singh, Village & P.O. Manjholi, Tehsil Kupvi, Distt.
Shimla (H.P.).
Versus

General Public

Whereas, Sh. Bhagat Ram s/o Late Sh. Surat Singh, Village & P.O. Manjholi, Tehsil Kupvi,
Distt. Shimla (H.P.) has filed an application u/s 13(3) death & birth registration Act, 1969 with the
clam that the date of death of his Mother Surmi is 14-05-1982, which stands entered in al her
records except the origina record of death & birth of G.P. Manjholi. Applicant has prayed to pass
an appropriate order to get the date of death entered in the relevant record of death & birth of G.P.
Manjholi.

In view of the above claims, this proclamation is hereby issued in order to invite the
objections if any, from the general public. Anyone, having any objection, whatsoever, may file the
objection, in person or through counsel on or before 26-06-2025. In case of no objection,
appropriate order shall be passed in the matter.

Issued with my signature and seal on 26-05-2025.
Seal. Sd/-

Tehsildar-cum-Executive Magistrate,
Kupvi, Distt. Shimla (H.P.).

Inthe Court of Assistant Controller 1st Grade, Tehsil Kupvi,
District Shimla (H.P)
Sh. Dharampal s/o Late Sh. Surat Singh Village & P.O. Kulag, Tehsil Kupvi, Distt. Shimla

H.P.
Verses

General public

Application u/s 35 to 38 of HP Land Revenue Act, 1954 for correction of name in revenue
record Mohal Kulag, PO Kulag, Tehill Kupvi, District Shimla, H.P.

Whereas, the applicant Sh. Dharam Pal /o Late Sh. Surat Singh Village & PO Kulag,
Tehsil Kupvi, Distt. Shimla H.P. presented an application for correction of his name in revenue
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record Mohal Kulag PO Kulag recorded as Ravinder in place of Rai Singh, Dharampal. He stated
that his name in family register of concerned panchayat, and in all other relevant document is Rai
Dharampal which is the correct name. But in revenue record of mohal-Kulag his name entered as
Ravinder which is wrong in place of Dharampal, and requested to correct the name in revenue
record Mohal Kulag as Dharampal instead of Ravinder. He further stated that in other relevant
document his name is recorded as Dharampal

Hence, the proclamation is issued to the genera public, if anybody have any
objection/claim regarding this entry in the revenue record as DHARAMPAL instead of
RAVINDER, may file their objection/claim before this court within a period of one month from the
application of this notice, falling which necessary order will be passed.

Issued under my signature and seal on 23-04-2025.

Sedl. Sd/-
Assitant Collector |st Grade,
Kupvi, Distt. Shimla, (H.P.).

In the Court of Shri Mohan Sharma, HAS, Marriage Officer-cum-Sub-Divisional M agistrate
Kotkhai, District Shimla, H.P.

Case No. 14/2025

1. Sh. Ankush s/o Sh. Ishwari Nand, r/o Karal, PO Nagan, Tehsil Kotkhai District Shimla,
H.P.

2. Smt. Ayushi Thakur d/o Late Sh. Ganga Dutt Verma, House No. 1, Hari Narayan Niwas,
Shoghi, Shimla, H.P.

Versus
General Public
Subject.—Registration of Marriage under H.P. Registration of Marriages Act, 1996.

Whereas the above named applicants have made an application of Marriage under H.P.
Registration of Marriages Act, 1996 aongwith an affidavit stating therein that they have
solemnized their marriage on 23-06-2023 at r/o Village Karal, P.O. Nagan, Tehsil Kotkhai, District
Shimla, H.P. but this marriage has not been entered in the records of the Registrar of Marriages-
cum-Panchayat secy., Gram Panchayat Nagan and whereas, the applicants have prayed that
necessary order for the registration of their marriage.

Now, therefore, objections are invited from the genera public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
deemed that there is no objection to the proposed registration of marriage and orders shall be
passed ex-parte for the registration of marriage without affording any further opportunity of being
heard.
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Issued under my hand and seal of the Court on this 21st day of April 2025
Seal. Sd/-
(MOHAN SHARMA, HAS),
Marriage Officer-cum-Sub-Divisional Magistrate,
Kotkhai, District Shimla (H.P.).

In the Court of Executive Magistrate-cum-(Naib Tehsildar), Sub-Tehsil Dhami,
District Shimla, Himachal Pradesh

Application No.: 1/2025 Dated of Institution: 15-05-2025

Nisha d/o Sh. Begja Ram, r/o Village Odly (Nehwat) PO Pahal, Sub-Tehsil Dhami, Distt.
Shimla, Himachal Pradesh.

Verses

General Public

Whereas Nisha d/o Sh. Bega Ram, r/o Village Odly (Nehwat), PO Pahal, Sub-Tehsil
Dhami, Distt. Shimla has filed an application along with affidavit and relevant documents in the
court of undersigned under section 13 (3) of the Birth & Death Registration Act, 1969 to
recording/correction of the date of birth 21-12-2006 in the record of Registrar, Birth & Death,
Gram Panchayat Pahal. Which however has been recorded in the Pariwar Register of GP Pahal as
per attached copy of Pariwar Nakal issued by Panchayat Secretary GP Pahal.

And whereas, the Additional District Registrar, (Births & Deaths) Shimla has verified the
facts about the date of birth of Nisha d/o Sh. Begja Ram vide Letter No. HFW-SML(B&D)/ST/
2025-2580, dated 25-04-2025.

Sr. No. Name of the family Relation Date of birth
members
1. Nisha d/o Sh. Begja Self 21-12-2006
Ram

Hence, this proclamation is issued to the general public if they have any objection/claim
regarding recording/correction of the date of birth of above named in the record of Registrar, Birth
& Death, Gram Pahal, may file their claims/objections on or before one month from the date of
publication of this notice in Govt. Gazette in this court, failing which necessary orders will be
passed.

Issued today 26-05-2025 under my signature and seal of the court.
Seal. Sd/-

Executive Magistrate,
Sub-Tehsil Dhami, Distt. Shimla (H.P.).
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CHANGE OF NAME

[, Anjali Sharmaw/o Sh. Rgjesh Mishra, r/o House No. 53/2, Purani Mandi, District Mandi
(H.P.) declare that | have changed my name from Anjali Mishra to Anjali Sharma. All concerned

please may note.
ANJALI SHARMA
w/o Sh. Rajesh Mishra,
r/o House No. 53/2,
Purani Mandi, District Mandi (H.P.).

CHANGE OF NAME

[, Vinita Devi w/o Late Sh. Jeet Singh, r/o Ward No. 5, Village Shivnagar, P.O. Lahat,
Tehsi| Jaisinghpur, District Kangra (H.P.) declare that | have changed my name from Babli Devi to

VinitaDevi for all purposesin future. Please note.

VINITA DEVI

w/o Late Sh. Jeet Singh,

r/o Ward No. 5, Village Shivnagar,

P.O. Lahat, Tehsil Jaisinghpur, District Kangra (H.P.).

CORRECTION OF NAME

I, Kehar Singh s/o Sh. Noop Ram, r/o Village Sapangni, P.O. Shawar, Tehsil Sainj, District
Kullu (H.P.) declare that my son's name iswrongly entered as Banti in Aadhar Card. Now, | intend
to correct my son's name as Bunty in Aadhar Card. Concerned note it.

KEHAR SINGH
s/o Sh. Noop Ram,

r/o Village Sapangni, P.O. Shalwar,
Tehsil Sainj, District Kullu (H.P.).

CHANGE OF NAME

[, Phurbu Bhuti w/o Sh. Namgyal, r/o MD-23 Tibetan Colony, Old Building Panthaghati,
Shimla-171 009, Tehsil & District Shimla (H.P.) declare that | have changed my name from
Lobsang Choden (Previous Name) to Phurbu Bhuti (New Name). All concerned please may note.

PHURBU BHUTI

w/o Sh. Namgyal,

r/o MD-23 Tibetan Colony,

Old Building Panthaghati, Shimla-171009,
Tehsil & District Shimla (H.P.).
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CHANGE OF NAME

I, Rgjesh Kumar s/o Sh. Kishori Lal, r/o VPO Bhadiara, Tehsil & District Kangra (H.P.)
declare that | have changed my name from Rajesh Kumar to Rajesh Kumar Saini for all purposesin
future. Please note.

RAJESH KUMAR
s/o Sh. Kishori Lal,
r/o VPO Bhadiara,
Tehsil & District Kangra (H.P.).

CORRECTION OF NAME

[, Surinder Kumar, VPO Fred, Kandi, Tehsil Palampur, District Kangra (H.P.)-176 061,
declare that my son's name is currently misspelled as Rishav, which isincorrect. | intend to correct
his name to Rishabh, which isthe correct spelling. Thisisnotified to all.

SURINDER KUMAR
V.P.O. Fred, Kandi,
Tehsil Palampur, District Kangra (H.P.).

CHANGE OF NAME

[, Arun Kumar /o Sh. Jagdish, r/o Village Tarontara, P.O. Takrera, Tehsil Ghumarwin,
District Bilaspur (H.P.) declare that | have changed my minor son's name from Arnav Kaushal to
Akshant Kaushal for all purposesin future. Please note.

ARUN KUMAR

g/o Sh. Jagdish,

r/o Village Tarontara, P.O. Takrera,

Tehsil Ghumarwin, District Bilaspur (H.P.).

CHANGE OF NAME

[, Sureshi (New Name) w/o Sh. Parkash Chand age about 49 years, r/o Village Karal, P.O.
Nagan, Tehsil Kotkhai, District Shimla (H.P.) Pin-171202 declare that | have changed my name
from Pinki (Previous Name) to Sureshi (New Name). All concerned please may note.

SURESHI

w/o Sh. Parkash Chand,

r/o Village Karal, P.O. Nagan,

Tehsil Kotkhai, District Shimla (H.P.).
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CORRECTION OF NAME

I, Kamlesh Kumar /o Sh. Ram Chand, r/o Village Chatruru, P.O. Lag Devi, Tehsil
Sujanpur, District Hamirpur (H.P.) declare that in my daughter's Aadhar Card bearing No.
3985 2523 3311 her name is wrongly entered as Jigesha which should be corrected as Jagisha

Rana. Please correct this.
KAMLESH KUMAR
s/o Sh. Ram Chand,
r/o Village Chatruru, P.O. Lag Devi,
Tehsil Sujanpur, District Hamirpur (H.P.).

CHANGE OF NAME

[, Inderjeet Kaur w/o Sh. Prabhjot Singh Bhatia, r/o House No. 125/S-111, B.B.M.B. Colony,
P.O. Sundernagar Township, Tehsil Sundernagar, District Mandi (H.P.) declare that | have
changed my name from Inderjeet Kaur to Inderjeet Kaur Bhatia as per my Aadhar Card No.
2516 5845 3724. All concerned please may note.

INDERJEET KAUR
w/o Sh. Prabhjot Sngh Bhatia,

r/o House No. 125/S-111, B.B.M.B. Colony,
P.O. Sundernagar Township,

Tehsil Sundernagar, District Mandi (H.P.).

CHANGE OF NAME

I, Rg) Kumari d/o Sh. Parshotam Dass at present w/o Krishan Kumar Bhardwaj, r/o House
No. 153/10, Handeti, P.O. Purana Bazar, Tehsil Sundernagar, District Mandi (H.P.) declare that |
have changed my name from Raj Kumari Sharmato Raj Kumari. All concerned please may note.

RAJKUMARI

d/o Sh. Parshotam Dass,

w/o Krishan Kumar Bhardwaj,
r/o House No. 153/10, Handeti,

P.O. Purana Bazar, Tehsil Sundernagar, District Mandi (H.P.).

CORRECTION OF NAME

I, Nikita Devi d/o Sh. Vikram Singh, r/o Village Ban, P.O. Nagni, Tehsil Nurpur, District
Kangra (H.P.) declare that in my Aadhar card my & my father's names are wrongly mentioned as
Nitika Devi & Bikram Singh whereas my and my father's correct names are Nikita Devi & Vikram

Singh. Please note.
NIKITA DEVI
d/o Sh. Vikram Singh,
r/o Village Ban, P.O. Nagni,
Tehsil Nurpur, District Kangra (H.P.).
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CORRECTION OF NAME

I, Rakesh Kumar /o Sh. Kedar Nath, r/o Village Trambli, P.O. Bari, Tehsil & District Kullu
(H.P.) declare that my son's name is wrongly entered as Sachin Sharmain his Aadhar Card. Now, |
intend to correct my son's name as Priyansh Sharmain his Aadhar Card. Concerned note it.

RAKESH KUMAR
s/o Sh. Kedar Nath,
r/o Village Trambli, P.O. Bari,
Tehsil & Digtrict Kullu (H.P.).

CORRECTION OF NAME

|, Sarotan Devi w/o Late Sh. Bhagwan Dass, r/o V.P.O. Dhaned, Tehsil & District
Hamirpur (H.P.) declare that in my Aadhar Card bearing No. 5326 3486 1112 my name is wrongly
entered as Sarota Devi which should be corrected as Sarotan Devi. Please correct this.

SAROTAN DEVI
w/o Late Sh. Bhagwan Dass,
r/o V.P.O. Dhaned, Tehsil & District Hamirpur (H.P.).

CORRECTION OF NAME

I, Tambu Devi w/o Sh. Salig Ram, r/o Village Tikri, P.O. Jaisinghpur, Tehs| Jaisinghpur,
District Kangra (H.P.) declare that in State Bank of India Share Certificate No. 000068242 & Folio
No. 00814161 my name is recorded as Tambo Devi w/o Saligram Dogra which is incorrect.

Whereas my correct name is Tambu Devi. Concerned note.

TAMBU DEVI

w/o Sh. Salig Ram,

r/o Village Tikri, P.O. Jaisinghpur,

Tehsil Jaisinghpur, District Kangra (H.P.).

CORRECTION OF NAME

I, Salig Ram s/o Sh. Arjan Singh, r/o Village Tikkri, P.O. Jaisinghpur, Tehsil Jaisinghpur,
District Kangra (H.P.) declare that in State Bank of India's Share Certificate No. 000068242 &
Folio No. 00814161 my name is recorded as Salig Ram Dogra which is incorrect. Whereas my

name is Salig Ram. Concerned note.
SALIG RAM
s/o Sh. Arjan Singh,
r/o Village Tikkri, P.O. Jaisinghpur,
Tehsil Jaisinghpur, District Kangra (H.P.).
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CHANGE OF NAME

I, Ramesh Chand Katoch s/o Sh. Gopi Chand Katoch, r/o House No. 55, Nagarkot, Adresh
Colony, Thakurdwara, Tehsil Palampur, District Kangra (H.P.) declare that my name Ramesh
Chand Katoch & Lt. Col. RC Katoch (Rtd.), both are correct. Concerned note.

RAMESH CHAND KATOCH
s/o Sh. Gopi Chand Katoch,

r/o House No. 55, Nagarkot, Adresh Colony,
Thakurdwara, Tehsil Palampur, District Kangra (H.P.).

CHANGE OF NAME

[, Ashima Sharma d/o Sh. Davinder Kumar, r/o Village Bharolian Kalan, P.O. Behdala,

Tehsil & District Una (H.P.) presently w/o Abhishek Sharma, r/o Village Tihra Kash, P.O. Mandli,

Tehsi| Bangana, District Una (H.P.) do hereby declare that | have changed my name from Ashima
to Ashima Sharma. All Concerned note.

ASHIMA SHARMA

d/o Sh. Davinder Kumarr,

r/o Village Bharolian Kalan,

P.O. Behdala, Tehsil & District Una (H.P.).

CHANGE OF NAME

I, Narayan Singh s/o Sh. Budiya, r/o Village Doulat, P.O. Charoli, Tehsil Chopal, District
Shimla (H.P.) Pin-171217, do hearby declare that |1 have changed my name from Narayan Singh
(Old Name) to Nayanu (New Name). All concerned please may note.

NARAY AN SINGH

s/o Sh. Budiya,

r/o Village Doulat, P.O. Charali,

Tehsil Chopal, District Shimla (H.P.).

CORRECTION OF NAME

I, Rgjesh s/o Sh. Gaaayan Chand, r/o Village Thanda, P.O. Chikkhar, Tehsil Theog, District
Shimla (H.P.) declare that in my daughter's Aadhar Card bearing No. 5742 3527 0862 her name is
wrongly entered as Anjily which should be corrected as Anjali. Please correct this.

RAJESH

s/o Sh. Gaaayan Chand,

r/o Village Thanda, P.O. Chikkhar,

Tehsil Theog, District Shimla (H.P.).
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